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RAJYA SABHA
Friday, the 4th August, 2017/13th Shravana, 1939 (Saka)

The House met at eleven of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

PAPERS LAID ON THE TABLE
MoU between Govermment of India and NHDC Limited

T HAT H Wog WA (37 ST Ten): HEled, H 2017-18 & 99 & foly WiRd
WHR (T HATAT) 3R I gl e i (gagaskih fufics & =
AU FEART S99 P TP IR @S dor B 7)) 991 ed W I gl

[Placed in Library. See No. L.T. 7332/16/17]

MoUs between Government of India and various companies

WOR T & T HAl 91 ¥t HATe &6 ¥og 73t (ot 791 Rieen): #8ie,
¥ fafaRad o=l @ taw-ue ufy @Reh den o= #) 991 ted R @l g

(i) Memorandum of Understanding between the Government of India (Department
of Telecommunications, Ministry of Communications) and the Mahanagar
Telephone Nigam Limited (MTNL), for the year 2017-18.

[Placed in Library. See No. L.T. 7325/16/17]

(ii)) Memorandum of Understanding between the Government of India (Department
of Telecommunications, Ministry of Communications), and the Bharat Sanchar
Nigam Limited (BSNL), for the year 2017-18.

[Placed in Library. See No. L.T. 7323/16/17]

(ii1) Memorandum of Understanding between the Government of India (Department
of Telecommunications, Ministry of Communications) and the Bharat
Broadband Network Limited (BBNL), for the year 2017-18.

[Placed in Library. See No. L.T. 7324/16/17]

Statements showing action taken by Government on various assurances

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS;
AND THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI MUKHTAR ABBAS NAQVI): Sir, I lay on the Table, a copy
each (in English and Hindi) of the following Statements showing action taken by
Government on the various assurances, promises and undertakings given during the

Session shown against each:—
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13.

14.

15.

16.

17.
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Statement No.

Statement No.
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Statement No.

Statement No.
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XXXVIII One Hundred and Ninety-fifth Session, 2002
[Placed in Library. See No. L.T. 7591/16/17]
XXXII One Hundred and Ninety-seventh Session, 2002
[Placed in Library. See No. L.T. 7592/16/17]
XXIV Two Hundred and Ninth Session, 2006
[Placed in Library. See No. L.T. 7593/16/17]
XXIX Two Hundred and Tenth Session, 2007
[Placed in Library. See No. L.T. 7594/16/17]

XXIX Two Hundred and Eleventh Session, 2007
[Placed in Library. See No. L.T. 7595/16/17]

XXIV Two Hundred and Twelfth Session, 2007
[Placed in Library. See No. L.T. 7596/16/17]

XXIX Two Hundred and Thirteenth Session, 2008

[Placed in Library. See No. L.T. 7597/16/17]
XXV Two Hundred and Fourteenth Session, 2008

[Placed in Library. See No. L.T. 7598/16/17]
XXVIII Two Hundred and Seventeenth Session, 2009

[Placed in Library. See No. L.T. 7599/16/17]
XXVI Two Hundred and Eighteenth Session, 2009

[Placed in Library. See No. L.T. 7600/16/17]

XXV Two Hundred and Nineteenth Session, 2010
[Placed in Library. See No. L.T. 7601/16/17]

XXIV Two Hundred and Twentieth Session, 2010
[Placed in Library. See No. L.T. 7602/16/17]

XX Two Hundred and Twenty-first Session, 2010

[Placed in Library. See No. L.T. 7603/16/17]
XX Two Hundred and Twenty-second Session, 2011

[Placed in Library. See No. L.T. 7604/16/17]
XXII Two Hundred and Twenty-third Session, 2011

[Placed in Library. See No. L.T. 7605/16/17]
XXI Two Hundred and Twenty-fourth Session, 2011

[Placed in Library. See No. L.T. 7606/16/17]

XX Two Hundred and Twenty-fifth Session, 2012
[Placed in Library. See No. L.T. 7607/16/17]
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Statement No.

Statement No.
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XVIII Two Hundred and Twenty-sixth Session, 2012
[Placed in Library. See No. L.T. 7608/16/17]

XVII Two Hundred and Twenty-seventh Session, 2012
[Placed in Library. See No. L.T. 7609/16/17]

XVII Two Hundred and Twenty-eighth Session, 2013
[Placed in Library. See No. L.T. 7610/16/17]

XV Two Hundred and Twenty-ninth Session, 2013
[Placed in Library. See No. L.T. 7611/16/17]

XIV Two Hundred and Thirtieth Session, 2013-2014
[Placed in Library. See No. L.T. 7612/16/17]

XII Two Hundred and Thirty-second Session, 2014
[Placed in Library. See No. L.T. 7613/16/17]

XI Two Hundred and Thirty-third Session, 2014
[Placed in Library. See No. L.T. 7614/16/17]

X Two Hundred and Thirty-fourth Session, 2015
[Placed in Library. See No. L.T. 7615/16/17]

IX Two Hundred and Thirty-fifth Session, 2015
[Placed in Library. See No. L.T. 7616/16/17]

VIII Two Hundred and Thirty-sixth Session, 2015
[Placed in Library. See No. L.T. 7617/16/17]

VII Two Hundred and Thirty-seventh Session, 2015
[Placed in Library. See No. L.T. 7618/16/17]

VI Two Hundred and Thirty-eighth Session, 2016
[Placed in Library. See No. L.T. 7619/16/17]

V Two Hundred and Thirty-ninth Session, 2016
[Placed in Library. See No. L.T. 7620/16/17]

IV Two Hundred and Fortieth Session, 2016
[Placed in Library. See No. L.T. 7621/16/17]

III Two Hundred and Forty-first Session, 2016
[Placed in Library. See No. L.T. 7622/16/17]

I Two Hundred and Forty-second Session, 2017
[Placed in Library. See No. L.T. 7623/16/17]

...(Interruptions)...
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SHRI JAIRAM RAMESH (Karnataka): Sir, is there a Cabinet Minister?

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let me finish this. ...(Inferruptions)... No, no.

...(Interruptions)... Please. Why are you worried? ...(Interruptions)...
SHRI JAIRAM RAMESH: Sir, there is no Cabinet Minister. ...(Interruptions)...
MR. CHAIRMAN: Please sit down. ...(Interruptions)...

# JEIR AN Thdl: WX, AT FER & S W& &, Pl SR Al o for
BT ...(FAET)... 3T IR T R B I@J I8d 21 ...(FqEH)...

SHRI NEERAJ SHEKHAR (Uttar Pradesh): This is wrong, Sir. ...(Inferruptions)...
SHRI JAIRAM RAMESH: It is against the Parliamentary rules. ...(Interruptions)...

I. Notification of the Ministry of Agriculture and Farmers Welfare and related

papers.

II. Report and Accounts (2007-08, 2008-09, 2009-10, 2010-11 and 2011-12) of
the Bihar State Agro Industries Development Corporation Limited, Patna

and related papers.

III. Report and Accounts (2015-16) of Punjab Agro Industries Corporation
Limited, Chandigarh and related papers.

P Td fFUM Heamwr A § I HAl qA TR 97 HATGT H 9T HAT
& TREH Buren): 7EIey, § fEfaRad o3 W ued W @A g

I. A copy (in English and Hindi) of the Ministry of Agriculture and Farmers
Welfare (Department of Agriculture, Cooperation and Farmers Welfare)
Notification No. S.O. 1211 (E), dated the 19th April, 2017, constituting
the Central Fertiliser Committee, under sub-section (6) of Section 3 of the
Essential Commodities Act, 1955.

[Placed in Library. See No. L.T. 7308/16/17]

II. (1) A copy each (in English and Hindi) of the following papers, under
sub-section (1) (b) of Section 394 of the Companies Act, 2013: —

(i) (a) Forty-second Annual Report and Accounts of the Bihar State

Agro Industries Development Corporation Limited, Patna, for

the year 2007-08, together with the Auditor's Report on the

Accounts and the comments of the Comptroller and Auditor

General of India thereon.

(b) Review by Government on the working of the above Corporation.
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Forty-third Annual Report and Accounts of the Bihar State Agro
Industries Development Corporation Limited, Patna, for the year
2008-09, together with the Auditor's Report on the Accounts and
the comments of the Comptroller and Auditor General of India

thereon.

Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 7307/16/17]

Forty-fourth Annual Report and Accounts of the Bihar State
Agro Industries Development Corporation Limited, Patna, for
the year 2009-10, together with the Auditor's Report on the
Accounts and the comments of the Comptroller and Auditor

General of India thereon.

Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 7624/16/17]

Forty-fifth Annual Report and Accounts of the Bihar State Agro
Industries Development Corporation Limited, Patna, for the year
2010-11, together with the Auditor's Report on the Accounts and
the comments of the Comptroller and Auditor General of India

thereon.

Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 7625/16/17]

Forty-sixth Annual Report and Accounts of the Bihar State Agro
Industries Development Corporation Limited, Patna, for the year
2011-12, together with the Auditor's Report on the Accounts and
the comments of the Comptroller and Auditor General of India
thereon.

Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 7626/16/17]

II. (1) (a) Fiftieth Annual Report and Accounts of the Punjab Agro Industries
Corporation Limited, Chandigarh, for the year 2015-16, together

with the Auditor's Report on the Accounts and the comments of

the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.

[Placed in Library. See No. L.T. 7419/16/17]

(2) Statements (in English and Hindi) giving reasons for the delay in laying

the papers mentioned at (1) above.

[Placed in Library. See No. L.T. 7627/16/17]
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Market Borrowings by Central Government during 2016-17

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE; AND
THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS
(SHRI ARJUN RAM MEGHWAL): Sir, I lay on the Table, a statement (in English
and Hindi) of the Market Borrowings by Central Government during the year 2016-17.

Notification of the Ministry of Chemicals and Fertilizers

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS; THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING;
AND THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH L. MANDAVIYA): Sir, I lay on the Table, under
sub-section (6) of Section 3 of the Essential Commodities Act, 1955, a copy (in
English and Hindi) of the Ministry of Chemicals and Fertilizers (Department of
Fertilizers) Notification No. S.0. 1345 (E), dated the 28th April, 2017, notifying the
supplies of urea to be made by domestic manufactures of urea to States and Union
Territories mentioned in the Schedule therein during Kharif season, 2017.

[Placed in Library. See No. L.T. 7448/16/17]

Notifications of the Ministry of Consumer Affairs, Food and Public Distribution

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C. R. CHAUDHARY): Sir, I lay on
the Table, under sub-section (2) of Section 37 of the National Food Security Act,
2013, a copy each (in English and Hindi) of the following Notifications of the
Ministry of Consumer Affairs, Food and Public Distribution (Department of Food
and Public Distribution):—

(1) S.O0. 1003 (E), dated the 30th March, 2017, amending Notification No. S.O.
3577 (E), dated the 29th November, 2016, to substitute certain entries in
the original Notification. [Placed in Library. See No. L.T. 7628/16/17]

(2) S.O. 2041 (E), dated the 29th June, 2017, amending Notification No. S.O.
3577 (E), dated the 29th November, 2016, to substitute certain entries in
the original Notification. [Placed in Library. See No. L.T. 7314/16/17]

I. Notifications of the Ministry of Electronics and Information Technology and
the Ministry of Law and Justice.

II. Reports (2017) of Law Commission of India and related papers.
III. Reports and Accounts (2015-16) of various companies and related papers.

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE;
AND THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
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INFORMATION TECHNOLOGY (SHRI P. P. CHAUDHARY): Sir, I lay on the Table:—

L

II.

(@)

(i)

A copy (in English and Hindi) of the Ministry of Electronics and
Information Technology Notification No. S.O. 3509 (E), dated the 23rd
November, 2016, amending Notification No. S.0. 2357 (E), dated the
3rd October, 2012, to include certain items in the original Notification,
under Section 39 of the Bureau of Indian Standards Act, 1986.
[Placed in Library. See No. L.T. 7487/16/17]

A copy (in English and Hindi) of the Ministry of Law and Justice
(Legislative Department), Notification No. S.O. 1133 (E), dated the
7th April, 2017, publishing the Conduct of Elections (Amendment) Rules,
2017, under sub-section (3) of Section 169 of the Representation of the
People Act, 1951. [Placed in Library. See No. L.T. 7327/16/17]

A copy each (in English and Hindi) of the following Reports of the Law

Commission of India:—

(@)

(i)

Two Hundred Sixty-fourth Report on the Criminal Law (Amendment)
Bill, 2017 (Provisions dealing with Food Adulteration), (January, 2017).
[Placed in Library. See No. L.T. 7186/16/17]

Two Hundred Sixty-fifth Report on the Prospects of Exempting Income
arising out of Maintenance Money of ‘Minor’, (March, 2017).
[Placed in Library. See No. L.T. 7187/16/17]

III. A copy each (in English and Hindi) of the following papers:—

(@)

(i)

(a) Annual Report and Accounts of the Media Lab Asia, Mumbai, for
the year 2015-16, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Organisation.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (i) (a) above. [Placed in Library. See No. L.T. 7486/16/17]

(a) Fifty-ninth Annual Report and Accounts of the Indian Law Institute
(ILI), New Delhi, for the year 2015-16, together with the Auditor's
Report on the Accounts.

(b) Statement by Government accepting the above Report.

(c) Statement giving reasons for the delay in laying the paper mentioned
at (ii) (a) above. [Placed in Library. See No. L.T. 7185/16/17]

Reports (2017) of CAG on Payment of Tax by certain companies and Levy and

collection of Service Tax on Entertainment Sector

SHRI ARJUN RAM MEGHWAL: Sir, I lay on the Table, under clause (1) of
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article 151 of the Constitution, a copy each (in English and Hindi) of the following
Reports:—

(i) Report of the Comptroller and Auditor General of India on Payment of Tax
by certain companies under special provisions of section 115JB for the year
ended March, 2017 Union Government-Department of Revenue-Direct taxes,
Report No. 30 of 2017 (Performance Audit).

[Placed in Library. See No. L.T. 7364/16/17]

(i) Report of the Comptroller and Auditor General of India on Levy and
collection of Service Tax on Entertainment Sector for the year ended March,
2017- Union Government-Department of Revenue, Indirect Taxes-Service Tax,
Report No. 31 of 2017. [Placed in Library. See No. L.T. 7365/16/17]

Audit Report on Food Corporation of India for the year ended March, 2016

SHRI C. R. CHAUDHARY: Sir, I lay on the Table, under clause (2) of Section
19A of the Comptroller and Auditor General's (Duties, Powers and Conditions of Service)
Act, 1971, a copy (in English and Hindi) of the Audit Report on Food Corporation
of India for the year ended March, 2016 Union Government, Ministry of Consumer
Affairs, Food and Public Distribution, Report No. 18 of 2017 (Compliance Audit).

[Placed in Library. See No. L.T. 7377/16/17]

STATEMENT BY MINISTERS

Status of implementation of recommendations contained in the
Forty-sixth Report of the Department-related Parliamentary

Standing Committee on Finance

THE MINISTER OF FINANCE AND THE MINISTER OF CORPORATE
AFFAIRS AND THE MINISTER OF DEFENCE (SHRI ARUN JAITLEY): Sir,
I make a statement regarding Status of implementation of recommendations
contained in the Forty-sixth Report of the Department-related Parliamentary Standing
Committee on Finance on Demands for Grants (2017-18) pertaining to the Ministry

of Finance.

Status of implementation of recommendations contained in the
Thirteenth Report of the Department-related Parliamentary
Standing Committee on Railways

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN

GOHAIN): Sir, I make a statement regarding Status of implementation of recommendations
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contained in the Thirteenth Report of the Department-related Parliamentary Standing
Committee on Railways on Demands for Grants (2017-18) pertaining to the Ministry
of Railways.

Status of implementation of recommendations contained in the
Twenty-fourth Report of the Department-related Parliamentary

Standing Committee on Agriculture

P T fFam Heamr 3™ #§ g Gt (o geve wi): Heled, H ugure,
S 3R AT f99mT, $fY d e Heamn J31ed S1 e dRl (2016-17)
& Gy H faumT Safa HiY dde) Soda mlt /i & didad afae ¥ sidfds
fawRel & sraad o R & 6y § gader 991 9ed IR @ gl

Status of implementation of recommendations contained in the
Seventeenth Report of the Department-related Parliamentary

Standing Committee on Chemicals and Fertilizers

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS; THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING;
AND THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH L. MANDAVIYA): Sir, I make a statement
regarding Status of implementation of recommendations contained in the Seventeenth
Report of the Department-related Parliamentary Standing Committee on Chemicals
and Fertilizers on 'Petroleum, Chemicals and Petrochemicals Investment Regions
(PCPIRs)" pertaining to the Department of Chemicals and Petrochemicals, Ministry

of Chemicals and Fertilizers.

Status of implementation of recommendations contained in the
Fifteenth Report of the Department-related Parliamentary
Standing Committee on Food, Consumer Affairs

and Public Distribution

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C. R. CHAUDHARY): Sir, I make
a statement regarding Status of implementation of recommendations contained in the
Fifteenth Report of the Department-related Parliamentary Standing Committee on
Food, Consumer Affairs and Public Distribution on Demands for Grants (2017-18)
pertaining to the Department of Food and Public Distribution, Ministry of Consumer
Affairs, Food and Public Distribution.
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STATEMENT REGARDING GOVERNMENT BUSINESS

(3 IR A Tehdl): ITFHART Heled, H Aus! AT ¥ I8 Jfad Rl g b
T & UY 9RT & SRE FEfaRad SReR S foram Sirgam—

1.

TS B BRI, S H dls q4T gRT 9IRT fby ¢ w9 H Hu=l (o)
fatrr, 2016 TR M fIAR 3R 9IRT &A1 A 8, F THRAT IRBRT BRI
Pl A ) [TaR|

Ah |9 gRT aIRd by 71wy # fr=faRad fadel w far sk aiRd
PXAT:—

(®) DREMT (FeNe) fagad, 2016

(@) ¥R A (@wge) fagge, 2017

() P AT 3R AT FR (GF] R FR R faron) Qgae, 2017 —
JETGT BT ARG B & oIy

(@) USIHd A 3R AT PR (S 3R HER R AR a8, 2017
— IRy B ufeRenfid wxe & oy

(®) ARG J§eE @R fJed, 2017

@ U9E TR FE Al @Lie )Ry e fage, 2017 —
3rEgTeel ®I ghkRenfid & & fog

(®) R BN AR YT [Ghr 96 (Fenee) e, 2017

JererRl A (o) reaeen, 2017 (2017 &1 &A1 1) &1 FRIART
e dret Aifdfded Fhed W T4l 3R dld qW gRT 9IRd fby 1y wy F
Jwrert fafraaa @ee) fAdg®, 2017 R AR iR wRd &A1 — srarew
®I aferenfid &= & forw

e T gRT uIRG foy S & vear FrefaRed figgel w faar iR
IR R~

(@) WRT VS 3R Gl AR (TS fadre, 2017
@) we d& (PR iR dutee) fada®, 2017
(N RAER GURT SIfE iR e dued fadwads, 2017

(@ P ded MY @) f[ggd, 2017

(€) WUEH GRS YT RO W AR Ry (AN fagge®, 2017

@ R WM @EEd ARHIRR>T BT dew@e) e [&Jeaew, 2017




Regarding passing of-.. [4 August, 2017] ...and other issues 11

5. dIdb 9HT gRT 9IRT {6y 77 w9 ¥ fIfF=m @& 3) fadggs, 2017 ) O
SINEIEEI]

6. Id U §RT UIRT {6y 0 wu # I =mT (& 4) g, 2017 ) R
3R e

REGARDING PASSING OF VARIOUS BILLS AND OTHER ISSUES

sft TRET AT (SR USYN): ITFHMRT ABIGY, TARI AR g1 AT FHO
BT FATST § ST HAY S T HRIAFACT B S RUIE Y B B, IHH AL MRy T8
T f5 aeq 7 9 &7 =erm
(3 IR AR Ahdh): I8 AASI BRI AT BI RUC 81 81 I8 [ TsaIsor]
FHS DI B, WHR I AIF oM drell 8, I8 SABI fJavor 7l

St R SmETe: dfely, 39 WR Al A AUy § 7 TR, 2017 Bl BEl ©, 8
IR BI ST B, 9 3FRA & S "YRd BISI" &1 ART &A1 o1, IqPB! A41 B &,
10 3R BT AIRAT AT I BIRNAS &, 11 3R B TJ AIRATT AEd MA| 3FR
T UE ART B &N, dl 89 39 9 ® H9 U d¥1, Aol 3Mdhl A9+ Uh
TR & fog ggMT A1y, R Mud! I fdew e o) Bl

3 YEAR A AHAL: 3T R TH 6P HRY, 39 BIg [Sadhd 781 ol

St RN IFATA: X TP JSHY B BR Fhd 82 MY JH1 T TAR SIRT s
TH R QU 21 ...(aum)...

it Iuqufy: T SH, 9 GGl .(@ag). .

sft R IATE: 8 ARG B SIRI AR &I T ... (FAYT)... 10 TRIG Bl SIRT AR
TE 8, 11 ARG Bl SR SifaR T2l gl TR SRT 3ffad @ o) fQu 81 ... (cawum)...

MR. DEPUTY CHAIRMAN: Nareshji, please hear me also. It is only the

intention of the Government. Secondly, by knowing that these Bills are coming up,

Members also can come prepared. They are saying it in advance. Nothing is being

thrust upon you. Don’t worry.

it AR SUATA: 3R [A-HE YT STBT U] AT &, Al AP [IRIE A BT
AfIPR 2 I8 Hel R forar gon © & waiic o1 9a1 & & &9 20 fad 9 e
FrEd &1 A A DI 10-10 IOl TP STGKIT AL FARM, Sd(dh 6 To & 1§ AL el
Tl ehell 3R Y A P 10 IO Tb A FARA| Y 87 AN DI dGIAT FGR qTbR
Fedl 6 TR 9 I 11 B9 B [ 9 ar?
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MR. DEPUTY CHAIRMAN: Nareshji, nothing will be thrust upon the Members.

We will take a common decision and then we will go forward. Don’t worry.
3t I Jad (FERTS): AR, g1 41 31 6dg § $© $el ol ...(FadM ). ..
sft TRET IFETS: WX, AT WiEe 3% AER Bl ... (FIUM)...

MR. DEPUTY CHAIRMAN: There is a point of order. Then, there will be some

other order. Mr. Agrawal what do you want to say?

S X IATe: SUWIRT JRIGy, § gHe FIHi & R a1d $Ral gl H e
A AT BT a1 T8N BRaT g1 MY T 187, 188 AR 189 DI oW A

sft Suaumafa: I8 R®T B2
St Y IET: H P SR U § — S 9T U7 $ RI® U ofg BT

faN

T ol g8 SfoeTRgd fhar o1, I9b ey d Aifeq fear Bl
st Sgwumafa: moe e =1
sft TR9T 3pmETer: ofhs SOH e € f6 9o ®Is e <7, Rule 190 (1)

says, “The Chairman, if he gives consent under rule 187 and holds that the matter

proposed to be discussed is in order, shall, after the questions and before the list
of business is entered upon, call the member concerned, who shall rise in his place
and while asking for leave to raise the question of privilege make a short statement
relevant thereto.” 39 &H TG, B 3[U I W MY F&A B I .. (FALH)..

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... Now, that procedure.....

(Interruptions)...

S T ST W), ¥ i d forar B1 H Ml & srgaR @ w81 g1 H faw
B9 eI drearl el § /g I8 T8l g, Wfdd /9 guia: srgeniid gl

it Sg=pwTafar: Ty g
SHRI P. L. PUNIA (Uttar Pradesh): Sir,.....(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... 1 will come to you.

...(Interruptions)... Can 1 reply to you now? ...(Interruptions)...
SHRI NARESH AGRAWAL: Yes. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Yesterday, you raised.....(Interruptions)...
st TR IFATA: PIs HiolT A SIFTTT

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... I am only explaining.

Yesterday, you raised it. As soon as you raised it, there was no controversy or dispute.
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...(Interruptions)... 1 immediately said that you give notice, it will be considered.
Your notice has been received. It is being dealt with as per rules. So, that means,

you have nothing to worry. ...(Interruptions)...

3l XY IEATA: WX, el H Ig e [l B wel ¥ gg faan g 6 Aaw Aifew
M, HR WS & GET S AIfCH DI W R RIRAT ..(TIET)..

MR. DEPUTY CHAIRMAN: Mr. Chairman has no dispute over it. Mr. Chairman
is allowing it, then why this doubt? ...(Interruptions)... The Chairman has no dispute.

I told you yesterday, it is being allowed. Then, why do you worry? ...(Interruptions)...
sft TRET WA WX, AT Tl 267 BT Al W g . (agm™)..
MR. DEPUTY CHAIRMAN: Now, you may sit down. ...(Interruptions)...
SHRI P. L. PUNIA: Sir, ...(Interruptions)...
SHRI BHUBANESWAR KALITA (Aasam): Sir, please.....(Interruptions)...
MR. DEPUTY CHAIRMAN: Now, you may sit down. ...(Interruptions)...

it AT AT TR, AR LA Pl A qGABR ..(FAUH).. Ufea Sgaret
STt & M R BR AT B .(aH)..

MR. DEPUTY CHAIRMAN: Okay, now that is all. ...(Interruptions)... TR Sft
fSql ... (@FEm). ..

sft TR AT TR, Bl 267 BT ACH § ...(ALH)....

MR. DEPUTY CHAIRMAN: I will call you. ...(Interruptions)... Please sit down.

...(Interruptions)...
it I gE: IR, HRT point of order Bl ...(REHTH)...

MR. DEPUTY CHAIRMAN: What is your point of order? ...(Interruptions)... 1
will call you. ...(Interruptions)... What is your point of order? ...(Interruptions)... Are

you going to imitate Shri Naresh Agrawal? ...(Interruptions)...

2} ohE YA AR, H (S-S BB GS[ B gl AR, Pl (A Al W T8
offl 99 AN 9 WR diet 3R I8¢ d1§ AR fager 4= Sft 71 Same feam #R mwor
P ABY IBIM DBy IRE DI G AU IR H Hel IR Fe! 3MaraT &I & H China
Pakistan Economic Corridor (CPEC) & IR H &gl fh WRd &I IWH HIT <=1 412Ul
...(TALT). ..

MR. DEPUTY CHAIRMAN: What is the problem? ...(Interruptions)...
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ﬁﬂGﬂﬂ‘\ﬂW: :lgsf, g RopifeT w1 FaTd B 3?@5 minutes record BT Bl A9
319+ WYY H§ CPEC &1 Is foreh €1 78l bl 3/ Zffd g8 e 78l oidl, iy
IBM WS BIBY criticize B AT IR 98 AT @IRI H BUT T ...(FAYM)... AR
I W BfY WRE g1 ... (FAUH)...

MR. DEPUTY CHAIRMAN: No; if it is so.....(Interruptions)...
i} Troha g § FEdT g f$ R IWH CPEC &1 N1 7, T 1Y I ...(Hagm)..

MR. DEPUTY CHAIRMAN: Yes, yes. ...(Interruptions)... If it is so, I will go
through the records and do the necessary correction. ...(Interruptions)... Please sit
down. ...(Interruptions)... Or if it is not that, I will bring it to the.....(Interruptions)...

No, no. ...(Interruptions)... That is over. ...(Interruptions)...
it Ifa ga: W), A Sfl B SaE <d 9HI g Aradr iyl .. (ag). .

MR. DEPUTY CHAIRMAN: No, that is all. ...(Interruptions)... If he has not

referred. ...(Interruptions)... Yes, Sharadji. ...(Interruptions)...

SHRI SHARAD YADAV (Bihar): Sir, my notice is under Rule 267.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will call you. ...(Interruptions)... Now, Mr. Punia.
...(Interruptions)... You had given the same notice yesterday. ...(Interruptions)...
Yesterday also I told you that it is not a matter under Rule 267. ...(Interruptions)...

You can give Zero Hour notice. ...(Interruptions)...

SHRI P. L. PUNIA: No, Sir. ...(Interruptions)... 1 have not raised Chhattisgarh.
...(Interruptions)... This is a revised notice. ...(Interruptions)... This is about

encroachment of the forest land. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: No; that is what I am saying. ...(Inferruptions)...
SHRI P. L. PUNIA: It is about the encroachment of forest land. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: That is ...(Interruptions)... If you ...(Interruptions)...
SHRI P. L. PUNIA: I can give you a copy of the notice. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, please listen to me. I have today’s notice
also with me. It is ‘Alleged violation of rules pertaining to conservation of forests
and environment in the country particularly in Chhattisgarh.” You can raise it in some

other form. I am not allowing it under Rule 267. ...(Interruptions)...

SHRI P. L. PUNIA: Sir, I am not mentioning Chhattisgarh. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: I said that I am not allowing. ...(Interruptions)...

It is over. ...(Interruptions)...

SHRI PRAMOD TIWARI (Uttar Pradesh): Mr. Deputy Chairman, Sir,

...(Interruptions)...

MR. DEPUTY CHAIRMAN: No. ...(Interruptions)... Shrimati Chhaya Verma

...(Interruptions)...

sfiwreht B ut (B<ivTg): oy ST A1 ..(=@EF).. T 8 Ssy

MR. DEPUTY CHAIRMAN: Now Shrimati Chhaya Verma. ...(Interruptions)... That
is what I am saying. ...(Interruptions)... 1 will say. ...(Interruptions)... Shrimati Chhaya
Verma’s notice is on ‘Agricultural forest land scam in Chhattisgarh.” ...(Interruptions)...
It is not a matter under Rule 267. ...(Interruptions)... It is not a matter under Rule

267. ...(Interruptions)...
sicht B gat: W), 9gd TR AW B L. (au). .
MR. DEPUTY CHAIRMAN: Now Shri Sharad Yadav. ...(Interruptions)...
sft TRE AET: W ...(FIU)...

MR. DEPUTY CHAIRMAN: Sharad Yadavji's is a tribal matter. ...(Interruptions)...
You can raise it. ...(Interruptions)... Take only two minutes. It is a tribal matter.
...(Interruptions)... That is Zero Hour matter. ...(Interruptions)... So, you give Zero Hour
notice. ...(Interruptions)... Let her give Zero Hour notice. ...(Interruptions)... You give
Zero Hour notice. ...(Interruptions)... It is purely Zero Hour matter. ...(Interruptions)...
No, I can't do that as it is purely Zero Hour matter. ...(/nterruptions)... 1 have already
said she can give Zero Hour notice and it will be allowed. ...(Interruptions)... It will
be admitted. ...(Interruptions)... But this is Zero Hour matter. ...([nterruptions)... That
is the point. ...(Interruptions)... Sharad Yadavji's is a tribal matter. So, he can raise

it. ...(Interruptions)... Only two minutes. ...(Interruptions)...

3l IEa agdal (A YS): W, 396! &l He T QNI .(@EgH).... R,
D! allow B SIRAYI ... (TIIH). ...

1. IM MU qIed (SR U<90): IR ...(FALH)......
sft Suwumfe: s SRS aed S L. (ayT)....
9. YW MYl qred: I S IR H9T 78 ¥ LLL(9EH). ...

MR. DEPUTY CHAIRMAN: It doesn't fall in that category. ...(Interruptions)... No.
...(Interruptions)... Now, Shri Sharad Yadav. ...(Interruptions)... No, my dear sister, you

co-operate with me. ...(Interruptions)... You co-operate with me. ...(Interruptions)... 1 will
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[Mr. Deputy Chairman]

allow you in the Zero Hour. ...(Interruptions)... The subject is not a Rule 267 matter.
That is what 1 am saying. ...(Interruptions)... But, what do I do? ...(Interruptions)...
There are some norms. ...(Interruptions)... 1 have sympathy for her more than you
and I am telling you. ...(Interruptions)... The only thing is.... ... (Interruptions)...
You understand. ...(Interruptions)... No, sit down. ...(Interruptions)... Because she
has written, 'Agricultural forest land scam in Chhattisgarh', it is not a matter to be
raised here under Rule 267. ...(Interruptions)... Notice under Rule 267 means that
you are asking for suspending the House to discuss this matter ...(Interruptions)...
Do you think that this is such a matter? ...(Interruptions)... Therefore, I am advising
her to give Zero Hour notice and that will be admitted. ...(Interruptions)... You do
that. ...(Interruptions)... We can do it on Tuesday. ...(Interruptions)... No, no; don't

pressurize me. ...(Interruptions)...
sft ¥RE AET: R...(FAHF).....
SHRI SATYAVRAT CHATURVEDI: Sir,... ... (Interruptions)...
SHRIMATI AMBIKA SONI (Punjab): Sir,... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Don't pressurize me. ...(Interruptions)... Now,
Shri Sharad Yadav. ...(Interruptions)... I am allowing Shri Sharad Yadav because it
is a tribal matter. ...(Interruptions)... But take only two minutes. ...(Interruptions)...

Don't pressurize me. ...(Interruptions)... Don't pressurize me. ...(Interruptions)...
%l IRT IEa: W, H TP TUR FaTel IoT &l gl ... (FAIH).....

SHRI SATYAVRAT CHATURVEDI: Sir, just give her two minutes. ...(Interruptions)...
That is all. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No; anyhow I have called Shri Sharad Yadav.
...(Interruptions)... No; don't pressurize me. ...(Interruptions)... I have called Shri Sharad
Yadav. ...(Interruptions)... No, no, you can't do like this. ...(Inferruptions)... You are not to
decide as to how to run the House. ...(Interruptions)... It cannot be... ... (Interruptions)...
How can it be? ...(Interruptions)... If the party Members are going to decide what is

to be decided by the Chairman, then, how can the House function? ...(Interruptions)...
KUMARI SELJA (Haryana): Sir, she has just requested you... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: I am sorry. ...(Interruptions)... Now, Shri Sharad
Yadav. ...(Interruptions)... 1 told you to give Zero Hour Notice and it will be
allowed. ...(Interruptions)... 1 said that. ...(Interruptions)... Now, Shri Sharad Yadav.

...(Interruptions)...
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REGARDING FULLY EXTENDING THE RIGHTS GIVEN UNDER
5th AND 6th SCHEDULE OF THE CONSTITUTION
TO THE TRIBALS

3l IRE Iea (f[98R): IR, § e T9R Hald Il 81 &, Sl < P Iffearyi
d R 1 5 Uyl 3R 6" el 1 §Y 70 g Bl Y &, clfbd g7 IR ATDBR
3T T Y, T1 §U &1 U8 Sl UBTS! XY &, d 6" A H A &1 I8 [ A,
Hererd, BrqRT &R SR 3§ @1 gan ©, offd AR ok W # $% W9 SaTd o,
el Bre faar a1 81 89 R TR-5 BI HHRAT & T od 81 981 P trival SN
AR H €, 9 PIB! gl § FF B A IS &1 AU AFH H AT PR AT 3R qrep
SRl W A PR 1, AfhT Iy Rl ShTe Al R < § SR Rl S Bre <
21 S 5th Yregd ©, g8 A B el gofl ©l U4 B TR AR LIS P 81 H B
g # AT BIS Thellb MR g@ ¥ &, A1 4 g & Afearil &1 D! DIy
ETET TET B, SAMY H 3P AT A IR A (e F6 6 I8 1 60 Ao
2, AR | oIhR Fd! S8l W, WRHR $HBI AN R Bl B Y| g8 MTd]
ARPR o 9gd A AU IR W T, oAfh qad SATET PR 3@l IR AR
TrId F Bl 8, S 59T e 2, safay § 3ud Aiegd 9 WRGR I e w6
6 Ig 9gd Heaqul AWl & AR APMYR & AN o $HB! 9gd R AN Bl gl I
IR WREHRI A AT B T MR 7@ o ff AR o) I T SywHEfy o, § ek
Hq1d Y R § WRBR I S 6 59 AMel Bl Sleal 9 HUeW|

i orett AR IR (f[A8R): Iuwwrufy Sfl, § ¥4 &1 9 vy & Hag Rl gl
3t O Tas (VERTE): SYFHTAfT SfY, § +ff W o1 39 vy & dag o g

REGARDING RENAMING OF A RAILWAY STATION

S TN AT (SR Y<2N): IYFHIURT Sff, el G T dbs| Arel R
A Bl ... (TaET). ..

MR. DEPUTY CHAIRMAN: Okay; thank you. So, notice under Rule 267
is not allowed. ...(Interruptions)... Naresh Agrawalji, your subject is only about
renaming of a railway station. ...(Interruptions)... That is not a matter under Rule

267. ...(Interruptions)...

sft TRYT IFTETE: ITFHTRY SN, TE§ WRHR Tdawil SR U3 Bt Winferd Ry
BT G ATE B ... (AL, .. I W T R de F ST Sl B .. (FIL). ..
X feq § S AT 2L (EEEE).

MR. DEPUTY CHAIRMAN: But, it is not a matter under Rule 267.

...(Interruptions)...
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it AR IUATA: I W FI G A8 87 ...(FIUM)... SHBT A RT Il
2?2 ¥ T8 feell &1 M1 99 98 S I8 21 ...(FAUH)... SR UG & WHR &
..(AYUT)... TBT Gl ...(agT). .

MR. DEPUTY CHAIRMAN: You raise it as Zero Hour. ...(Interruptions)... You

can give Zero Hour notice. ...(Interruptions)...
it TR SPATSA: T AN B AW &1 2l ...(FIEH). ..
MR. DEPUTY CHAIRMAN: You can give Zero Hour notice. ...(Interruptions)...
sft XY SpaTe: €, TEl ...(FAYUM)... IE SR IR ...(FAUM)... el Bl
...(TALT)....
sft oretl R SR (RER): Yold W &1 M 98 I8 2l ...(qaum)...

MR. DEPUTY CHAIRMAN: You can give Zero Hour notice. ...(Interruptions)...
You can give Zero Hour notice. ...(Interruptions)... I am not saying that the subject
is irrelevant. ...(Interruptions)... ... (Interruptions)... 1 am only saying that this is not

a matter under Rule 267. ...(Interruptions)...

#f R 3ATA: I8 A AR WA & M A AT A gl ... (FaIH).... Jbsi
| RAT AW Gl .. (). ..

1. I MU e (STR YQ9N): STFHURT Sft, Jg ST ... (D). ..

MR. DEPUTY CHAIRMAN: Renaming a railway station is not a matter under
Rule 267. ...(Interruptions)...

sft RE1 FEa: F HAGT ... (FGHF). ..
(31 IR G Fhd): < b I BT PR L.(@AEF)... T Gl P AR Bl

...(FAIF)... YAd LI A & ...(FIUF)... 4. el U™ & I 4 el
R € ...(FAUM)... T 1 7 {5 90 I8 91 Tod Bl ... (FaH). ..

sft RS IR (SR USE): ITFHMRT Sfl, I8 Iarsy o wel f Yed I
...(AHT)... Tt & 19 W BT 87 ...(ag™)... U1 $el W T8 8l L (QaET). .

MR. DEPUTY CHAIRMAN: Please. ...(Interruptions)... 1f all of you will speak
like this, what do I do? ...(Interruptions)... All of you are speaking, what do I do?
...(Interruptions)... One of you can speak. ...(Interruptions)... Ram Gopalji, what is
your point? ...(Interruptions)... Ram Gopalji, I have only said that this subject can
be raised in some other form. ...(Interruptions)... It cannot be raised under Rule 267

because it is about renaming of a railway station. ...(Interruptions)...
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Al IM MU AIed: ST AT 9 1§ B H d19 A1 Rl {$ I8 I Faf
27 ...(FAg)... IR, SHD! TR H $o 4 TIgH ol ... (FGEH). ..

MR. DEPUTY CHAIRMAN: I agree. ...(Interruptions)... No, no. Please.

...(Interruptions)...

SHRI DEREK O’BRIEN (West Bengal): No, Sir. It is a bigger issue.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: You may or may not agree. ...(Interruptions)... But
how can I allow Rule 267 on this? ...(Interruptions)...

3 JEIR @ THat: [aeiRa <\ o1 sAuly Rars germe & T@ 3§ 9
e Tl ..(a)... BT 4 9.8 FET ST A1 L (EEET). .. 31d 98 BTN
Rrarsil #HeRTST Sl 81 1 81 ...(FagM)... 81 & M W Udl 8 Fhdl 2
..(TAYT).... Ufed AT SUTIT ...(FQE).... ST ST & WO ... (FILT)....
ITP M W TE] BE? ... (FAE)... RIT had Tl IR 78w & T W) 8 IR Il
BRM? ...(FaEM)... BRI @l F $aial &1 8, 9RI AN S B IR0T & A B
...(TALT).... ESHR TR ...(GH)...

MR. DEPUTY CHAIRMAN: Shri Sukhendu Sekhar Roy. ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, this is not a question
of renaming ...(Interruptions)... Sir, this is not a question of renaming of a railway
station alone. ...(Interruptions)... Some of the...(Interruptions)... Photographs of party
leaders are shown ...(Interruptions)... ... in the official stationery below the Ashoka

symbol, our national symbol. ...(Inferruptions)... This is not an isolated...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please go back. ...(Interruptions)... Please go back.
...(Interruptions)... 1 have a number of Zero Hour notices. ...(Interruptions)... Please

allow. ...(Interruptions)...

sft R IATA: I BIABIAl B A daal d8d & ...(FAUH)... I qd I
EAT AMEA © ...(FAUM)... I BT PN g1 18 Bl ... (FaLH). ..

3 YR AT Thdl: Y ORI < BT SIS ...(FGLH)... el FF <IoTg]
..(TA).... S Tl & T A LI ¢ ... (FAHH)... IFHT I§1 1 a8 & AR
RTE IR ...(FAYT)... AFIAEE & 91 B 8 ... (FIIH)... AT BT A9
& § ...(@au™)... IS9P TH W SHBT T T8l 817 ...(FaM)... el P T T
A TG ..(FAHF)... ICANedl & 9 W) 9d @l .. (FagT ). ..

MR. DEPUTY CHAIRMAN: Please allow me to take up Zero Hour.
...(Interruptions)... 1 have called Mr. Sukhendu Sekhar Roy. ...(Interruptions)...

Please go back. ...(Interruptions)... Please go back. ...(Interruptions)... Please, please.

...(Interruptions)... What can 1 do? ...(Interruptions)...
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SHRI SUKHENDU SEKHAR ROY: Sir, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Zero Hour is affected. ...(Interruptions)... Nothing
can be heard. ...(Interruptions)... Please go back. ...(Interruptions)... Please go back.

...(Interruptions)... Mrs. Chhaya Verma, what do you want to say?

SRl BT AT (BTINTTG): HEIGd, BUNTE & Weldya el § a8l & iy #2ll 7
..(TALT).... BRIC DI STHIA DI T 9 B o1 B ...(FAYF).... I8 STHIA STl
g & faw] |18 e Afad 5 & # < I L. (FEAUF)... S9 g B SHIA DI g8
& WAL T AU TAH B ORI § 3R HUTT Bl P& BRI DI STHIA AU ool H B
ot Bl ...(ag™)... S9 S W g, [9Telt W SReR @ ol gl ... (IaU). .

MR. DEPUTY CHAIRMAN: If you go back to your seats, I can allow you
...(Interruptions)... If you shout slogans, what can I do? You are showing indiscipline.
...(Interruptions)... It is nothing but indiscipline. ...(Interruptions)... Every Member is

speaking, what can [ do? ...(Interruptions)... Go back.

STl BT A $9d] AEIels Siid 81 a18ql ... (@EHH)... YR [GHRT Bl
TREd], IREA] el & A fYel Bl ...(FAUM)... T 9RA & A H IH UM
BT M A dTell Bl ... (FALH)... 9gd I A gdd g & a8t R & sHm
H ufera=d maT &Rd 2l ... (FAHH)...

MR. DEPUTY CHAIRMAN: The House is adjourned for ten minutes.

The House then adjourned at twenty-eight minutes past eleven of the clock.

The House reassembled at thirty-eight minutes past eleven of the clock,
MR. DEPUTY CHAIRMAN in the Chair

MATTERS RAISED WITH PERMISSION
MR. DEPUTY CHAIRMAN: Zero Hour Submissions, Shri Sanjiv Kumar.

Loss of lives due to illegal mining in Jharkhand

2 JAollg PAR (JIRES): HEIGd, 27 Hs, 2017 Bl Ueel Dl Blegd fafics
¥ IRSIE i€y Uoide & gadare U BRE BT We™ H 31y TF- &
SR B8Ed ¥ 5 oM o ¥ dre fean fewdl &R, RS, sIRwWs 4 7/ &
ST BRaTs a1 gdT gall fh 9 oY Waq & N W & BN Ud TuRIfdd
QR &1 81 Bl S A AR U € 9 TG o7 €, a1 ST g9 o 9 foean
Bl WEIGY, 27 WS, 2017 B GSAT BIs T "l T8l gl $9 dRE B " Blucrad
H W 99 ¥ R W & 9 W gq1 gedr € 6 AR Y A K9 A9g B
g, foa1 #oric vd AIfthar goUaNT &Rd &1 I&1eRUl & g 2004 § ARIUA &
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fIR<le # weM W #9gr IRGFHN G9 § AR T 2, I9 9 9G & HIojae
3R, A GRET USIHHRT Td W=l Fdeid oid MY 1 39 IR 9 <] BT,
RSl 7 S & q19 27 Hs, 2017 $I G & oy ARATS Jdgd & $© MeHIRAT
PRI THTSIIR ol T Bl FeIgy, FRIRUe, WRva vd S0t & SiferarRay
P YR, Ay W99, 79 & whig § Teas! Ud AMfhar A AiS-T3 &I MR
Py T &I €, b ABA 59 910 BT © [ § I8 AT AT § by q9 |
G AT g, R ff S R 3ls aR fawrs 8l us j@1 81 9 Hidel Bl SY
Pl HHTS H AR B HABIGY, 39 ¥t ARG &1 A9lge fhd=T 9g 71 8, gqdT
3Tl 39 910 | R S Gdhdl ® {6 e SIRU & Teh RUER ®R 9 919 &
foIU drae IRkt &1 FIR €91 &) faar 1, Rife 98 39 a¥8 & 34y @=9 & fqug
H SAFERT 9 RUlfén ox 8T o1l Heled, dIIAEd H ¢ d< 8l a12ql §9® oy
Maedd ¥ fF 39 TRE B geARN & frwer S 8l

HqeIGd, H AR a1 g fF 27 68, 2017 & ARIEE-IFAESE doide & g6y &
frger S 8l A 9 g H45, Ry e Sff e I8t 9% gu g1 H SRl
IR g 5 9 a7 ..@agm)... § IHe ot § 5 0 S FE 8, e 39
I 91 BT AT o 3R Ue et ST wRarv, dife Sl T 39 816 & fo1g
I g, ST Il e A

it gRdw (NER): #elcy, § W &1 39 vy & 9y 99g a1 gl

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I associate myself with the

matter raised by the hon. Member. Since last January this year till today, more than

forty people have died, and the entire Jharia belt has become a fire underground.
The collieries are being shifted; the local habitations are being shifted without any
compensation to them. It has become a fire underground and it is creating a serious
social unrest. The Government must holistically intervene in the situation in the
interest of keeping the coal mines on, and, at the same time, the peoples' unrest is
appropriately addressed.

SHRI RITABRATA BANERJEE (West Bengal): Sir, I also associate myself with
the matter raised by the hon. Member.

MR. DEPUTY CHAIRMAN: That is a serious matter. The Minister is here. |
hope he will take note of it.

Need to set up or Institute an Tourism and

Travel Management in Maharashtra

SHRI SAMBHAIJI CHHATRAPATI (Nominated): Thank you, Mr. Deputy Chairman,
Sir. To make India the most favoured tourist destination of the world, we have to

make all-out efforts, to give the industry a true professional touch, which is possible
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[Shri Sambhaji Chhatrapati]

when the country is able to produce highly skilled professionals to manage every
aspect, which matters in the tourism industry. Sir, I would like to flag that tourism
is a sector which can help a great deal in reducing the problem of unemployment in
the country. More so, the employment could be created at the door-steps alone, because

our country is so rich in cultural heritage, and have exclusive geographical features.

As of now, only Gwalior, Delhi, Noida, and Bhubaneshwar have the Indian
Institute of Tourism and Travel Management, which are called IITTMs. This number
is quite insignificant and inadequate for a country of this size, population and rich
cultural wealth. The country needs more such professional institutions, to exploit the

inherent resources, which varies from State to State.

Since I hail from Maharashtra, I can say with authority that the State is rich
from tourism point of view. There are breathtaking forts like Raigad, Sindhudurg,
and many more caves like Ajanta, Ellora, Elephanta, temples, hill stations, 720 kms.
of coastline, ecologically-rich western ghats, besides a large number of unexplored
exquisite natural sites, may bring boom in the tourism sector provided we have handled
them in a professional manner. So far, the Ministry of Tourism has not thought of
establishing an IITTM in Maharashtra. I hope, the hon. Minister of Tourism takes
a view on establishing a full-fledged IITTM, either at Pune or Kolhapur, to cater
to the needs of the whole of Maharashtra and nearby States.

More IITTMs are necessary to promote the real history, culture and tradition
of our country. For example, in the Red Fort of Agra, a wrong interpretation of
Chhatrapati Shivaji Maharaj is showcased by the local guides. I can't tell you how

wrongly it is interpreted. But, if you listen to it, we can't take it; we cannot tolerate

it. 99 989 T8l 8 Al Bl

This can only be done by showcasing proper local guides. We need to get proper
local guides through the IITTMs in India. One of the objectives of the IITTM is
to create genuine guides to promote rich tradition of India. How do we promote
India, as the international tourist hub, with only three Indian Institute of Tourism

and Travel Management?

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, I associate myself with
the matter raised by the hon. Member.

SHRI ANIL DESAI (Maharashtra): Sir, I also associate myself with the matter
raised by the hon. Member.

DR. VIKAS MAHATME (MAHARASHTRA): Sir, I also associate myself with
the matter raised by the hon. Member.
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Need to run Train Nos. 68019/20 and 58031/32 in Jharkhand on daily basis

S1. Y& PAR g, FIRES): SUGHRT Aelqd, § 3fud q1eqq A e &
M SIRES & AR, [T/ 3R [Ienf¥ral &1 Taelihl Bl 3R AP HIAT
TEAT gl IRES H I FE@YYl industrial towns § — SFRIGUR, SIBRI 3R gaTE]
Industrial townﬁWW%WW,W?Wﬁ@WﬁSﬁ?ﬁWW%
fU S S _eE €, 9 AR AF-SIMT SR 81 J816d, d81 ARPR gRI ARIM
I gq91IE P T Udb ldbel o H. 68019 3R 68202 Ferd ffl ST H9 U8 Bal,
9 oA H 99 AN ISET I6R B ¥, R A7orgy, el ok =Ry €, dfe
3ATTH SN Y8 HEd Y < PR (AT TAT b IGYRI, Sl GIbRI &b I H &, AGYR]
3R g7dIe & &9 B s & Ad Bi¥el H AN o g ©, OTb dold 39 A8
TR oA T8 Il qhel Bl

IR Heled, H IS AIETH A GG Bl &7 B ST d1edl g (b I8
o BRI dP A Sff Il gl F 1T F31 Sft BT A &9 39 3R BT HAT
Iredl §, Wifh J I8l UG g1 IfT I8 ¢F BRI ddb S Al ©, d g8 dP 8l
FATs Y| I8 a2 b FSYT 3R ga1e & 19 &I Agd & A9 31 &, a1 a8t
&l Y, Afps I8 SIGRI TF Al S & Fdhel & AT g9a1 I ol off el gl I
gaIE dd Al 81 TS, O BH A HH IIMRI d& ol off gdhal 8, oAy & q HH
SHRIGYR 3R dIBRI & ANl Pl g8l ddb o &I giaen Aa q

qBIed, § Ud O o & aR H ol A e & 7edd | A 73 Sl B
ST BT HIAT AT §, Sl ISR I IPerdl T deldl 8l I8 I passenger
train T SHHT FaR 58031 AR 58032 &1 TE W Seil IPTorAT I SHIGYR ATCHI-SIAT Bl
S Al AorgR, faemedi ofiR &Rl 9%R $R< Bl I8 ¢ U sl ot off, df
9 faAT BRU Iq¢ G 39 9w ¥ b I T waman S RET ¥l 9, 3
AT FoIGR Sell B BRAT &, FAAY I M TR Sell ST 81 81 AT o7 A8
H g1 &7 Forll, O g% 31U B W B SIY? IAa: b WA A8y I8 U
g, ST H 3fah WeFH ¥ RIY HRAT A8l § b Sl oAl H I UP Bl Al HH A
& PRI TP o S8y, Al BRI TP G9d 81 8, Al RT TP o ST AR GAT
o, S TP 3R TEMR & d19 7, I Sail dollsy— ¥ Ugel dadl o aifd
Tl & #orgRl, [enfSal, amiRal iR o @i &1 gfaer fra |l

sfivelt S geE (SR UQYN): WEled, H AMHY e gRT ¥Wed # oY U
v ¥ 7 YD GG BRel gl

sft SIag 3rell @M (IR USTN): HEGY, H W AT WS §RT S8 Y favy
H AU 3T Fg I gl

S omd S ek Bl Gy o s (s 1) 06 Gl wsle Gl

+ Transliteration in Urdu script.
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3 g¥g Rig IR (SR U=90): Fe8Iey, § Al AT ¥ew §RT SO U fqwy
H AU TP FEg HIAT gl

sft IR IR (SR US): AwERy, H ft A 9 §RT SelY Y favg 9§
3T 3MMTHT THEE Bl

sft e faart (SR ucen): wEled, § A e gRT 38y U favy
{ AU TP Fg AT gl

S1. I AR AE ([98R): weey, § A1 7991 99 gRT oY Y fawy
H AU TP FEg HIAT gl

sft femR wie fue (SR UeEn): #eElgy, § W AY WS §RT S8 Y
w4 oo 3! g BRAT G

sft Yot w9 RiE (SR ueen): "'Iey, § ff A9 99 gRT SeIY Y fawy
{ AU TP Fg I gl

sft fRvg AT (SR UQYN): Heiey, H Wl A W g§RT SelY U fawg
{ AU TP Fg HIAT gl

PV AMANY GSW: FEIeY, 89 Wl AN 9GS §RT SOlU Y vy { s

YT FHg PId Bl

Concern over the increasing incidents of suicide and mental tension in the

armed forces personnel

it WO WS ([TR US): AT SURHIURT F8Iqd, § 698 BT & A9 i
H AT AFRI® TG B AR P HRAT dredl gl 3 B QT Usel CRPF &
ST 3 MUY U Commandant &1 fiels &) <Y, difed S99 Th §9R Ryuel &l
JRYATA o ST B AFART T8l &1 AR b RIGR Bl RUIE F AR 39 RyUrer a1
g 8 g1 I8 gl = &1 vy gl

HEIed, U RUIE & IJER AR 991 $ a1 # & i AFR% a11d & Feid
T 100 AT MHBAT B ol fUsel Arer ay 2016 & 125 Ruifat 9 e &,
RTTH 101 F91 &, 19 IRGEAT & 3R 5 Rl 7 & 1 $9b IfAET Hs A
W 1 Ay §, T e A6l & Ruifeal 7 AFiie a9 P el Yab-gar bl
i g8 &1 Bl

HEIGY, VAT 81 & fh gAR 31er IIfaRAT 3R WRGR P a9 &1 aoig BT gdl
ﬁ%lﬁwﬁ@miﬁmﬁﬁmﬁ%ﬁaﬁwﬁw@ﬁﬁﬁposﬁng,
Y IR AR Db Fiaem 7 fref1, sraenrer 7 e 1, Suar & gfaar 7 e, @x)e
WHET AT BT I84-ed & Rafcrat g1 Rt @ik iffraeRal & dia darg &
3rvTg YEdT § Je1 uiRarRe wfcfaferat «ff Rzl @ afes Rfd w) eRae et 2
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HeISd, $9&% A1 & CRPF, BSF, ITBP, Army, 3R I8Hed Ud M I5Hhed
IRE-ARE & JAidare, AMIR A MAER] T TaRIell FHRITS I 31 X8 &1 37 Fai
TR P 81 frerch 81 U8t 96 fh 99 o7 9 vy 0T R s giawR e S
2, I Vold W IR ST dTell @1 98d 81 ©RI§ WR Bl 8l ol

HEIGY, W WHR A ARG © 6 v Fera il 31 gl 4 <o g\
TS ST JAT HFERIP 3radre 9 f9eq & foIv ®edq So1v o1}|

Need for installation of a statue of Rabindranath Tagore at

Jalianwala Bagh Memorial premises

SHRI RITABRATA BANERJEE (West Bengal): Thank you, Mr. Deputy Chairman,
Sir. After five days, I have got this opportunity. The Jalianwala Bagh Massacre in
Punjab of 13th April, 1919, which took a toll of thousand innocent non-violent
people, is a gruesome history of cold-blooded annihilation. The multifaceted maverick
Rabindranath Tagore took no time in renouncing his Knighthood that had been
conferred on him in 1915 to protest the extreme barbarism. In a very famous letter
and in a very heart rending letter, Tagore wrote; — 1 cannot read the entire letter,
but I am quoting a section of the letter — he categorically mentioned, “The time
has come when badges of honour make our shame glaring in the incongruous context
of humiliation, and I, for my part, wish to stand, shorn of all special distinctions,
by the side of those of my countrymen, who, for their so-called insignificance, are
liable to suffer degradation not fit for human beings.” Sir, it is most unfortunate that
in the entire Jallianwala Bagh Memorial, this very man does not find a proper place
of honour. Installation of a statue of Gurudeb, along with the proper and prominent
display of the letter of renouncement of Knighthood, will be a mark of respect to
the man who throughout his life has celebrated and championed the very idea of
India, the only continuing civilization in the world. I am raising this demand at a
time when some non-sensical demands are pitching for a ban on the eternal thoughts
of Tagore. Sir, I feel deeply pained in telling this august House that this year the
Assam Government has cancelled the holiday in schools and colleges on the birthday
of Tagore which had been continuing in the State of Assam for long. Sir, both
as a patriot and as a global citizen, Tagore has portrayed the idea of India in his
innumerable writings in the 19,000 printed pages, which he had written throughout
his life. I just quote, Sir, after the massacre, Tagore, when he was protesting the
massacre, he said in a public meeting: which says “Where the mind is without
fear and the head is held high; Where knowledge is free, where the world has not
been broken up into fragments by narrow domestic walls, where words come out

from the depth of truth, where tireless striving stretches its arms towards perfection,
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[Shri Ritabrata Banerjee]

where the clear stream of reason has not lost its way into the dreary desert sand
of dead habit, where the mind is led forward by thee into ever-widening thought
and action, into that heaven of freedom, my Father, let my country awake.” I urge
upon the Government to immediately install the statue of Tagore in the Jallianwala

Bagh Memorial complex.

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, I associate myself with

the issue raised by Shri Ritabrata Banerjee.

SHRI T. K. RANGARAJAN (Tamil Nadu): Sir, I also associate myself with the

issue raised by Shri Ritabrata Banerjee.

SHRI T. K. S. ELANGOVAN (Tamil Nadu): Sir, I also associate myself with

the issue raised by Shri Ritabrata Banerjee.

SHRI KIRANMAY NANDA (Uttar Pradesh): Sir, I also associate myself with

the issue raised by Shri Ritabrata Banerjee.

SHRI P. BHATTACHARYA (West Bengal): Sir, I too associate myself with the

issue raised by Shri Ritabrata Banerjee.

SHRI JAVED ALI KHAN (Uttar Pradesh): Sir, I also associate myself with the

issue raised by Shri Ritabrata Banerjee.

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, I also associate myself with

the issue raised by Shri Ritabrata Banerjee.

SHRI SURENDRA SINGH NAGAR (Uttar Pradesh): Sir, I also associate myself

with the issue raised by Shri Ritabrata Banerjee.

SHRI BHUBANESWAR KALITA (Assam): Sir, I also associate myself with the

issue raised by Shri Ritabrata Banerjee.

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, I also associate myself

with the issue raised by Shri Ritabrata Banerjee.

SHRI VIVEK K. TANKHA (Madhya Pradesh): Sir, I also associate myself with

the issue raised by Shri Ritabrata Banerjee.

SHRI K. SOMAPRASAD (Kerala): Sir, I also associate myself with the issue
raised by Shri Ritabrata Banerjee.

SHRI K. K. RAGESH (Kerala): Sir, I also associate myself with the issue raised
by Shri Ritabrata Banerjee.
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SHRI NEERAJ SEKHAR (Uttar Pradesh): Sir, I also associate myself with the

issue raised by Shri Ritabrata Banerjee.

DR. CHANDRAPAL SINGH YADAV (Uttar Pradesh): Sir, I also associate myself

with the issue raised by Shri Ritabrata Banerjee.

SHRI RAVI PRAKASH VERMA (Uttar Pradesh): Sir, I also associate myself

with the issue raised by Shri Ritabrata Banerjee.

sft el fam (SR weEn): ARGy, H W Wd @ AW 9SW §RT S8R
T vy | 99g T gl

sft gRdw ((IER): #8icy, § W W &1 AV 9eW §RT Sl N fawg 9
g BT g

31, I AR e (MER): 785y, § W Wd &1 791y 9e §RT SoR
T vy § WweEg HRar gl

SHRIMATI JHARNA DAS BAIDYA (Tripura): Sir, I also associate myself with

the issue raised by Shri Ritabrata Banerjee.

SOME HON. MEMBERS: Sir, we all associate ourselves with the issue raised
by Shri Ritabrata Banerjee.

Concern over distress sale by the cultivators in Jute Sector

3 guIg IER I (@REH §rer): AR, AT BT Sl I YR © ... (FAHH)...
TRIed, § S WeTH § WHR H1 €17 39 3R MGG ST T8l § (5 g
B Sl S YR B, 98 Il 9gd B WG Bl T Bl o |l 13 @ 7 [ ST
BT ArSde g1 A1 I8 WISaRM 5 oRY TFCIAR ST H gl 11 Wlfeh a7,
i RA WAR DI P AT 8, 98 fUod ATd $ad 56,000 9 & WIS B
IR, STEfd ISR | 90 g 9 AN U1 $9P dold BAR Sl (B &, Sl AN S
AeaRM H s 8Y &, d AN ...(FauH)...

3t U9 PR 9 (e FTer): 4 |

Sﬁﬁ@iﬁﬁ'\’m:mﬁﬁmglﬁﬁﬂjﬁﬁdiswe%salemtléﬁlm
MSP @ 1<, 400 ¥ 500 ¥ per quintal BCT B AT TSIl S[C PIRUNLT I AN
T& TE Ugd UrTl 39 Aol MR gedd T F "1dhe # ol O@ intervention TR
BT B $9P Tl S MSP @1l ¥ forar gal &, WRaRI Alfed 3 formar gan &, a8
MSP framEl & T8l fiet Y81 81 59 1t WY S9d1 700 | 800 $UY per quintal T
PR J91 IS 8 gl TAN [HAEi ®1 I8 81 T, Sdih 30 g BRI S ArsaRM
A SSI 8% o1 $HD AN, bed WRBR o ST TR AT IR 8, $9 SAfaRe
AT & T fsel et 62 S¢ e § 4 17 S frew 9 81 gal &, R 4 7
S fied gen & forg g5 81 Wit €1 S 9 3 R S e € — National,
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Alexandra 3R Union. ¥ 3 5[ e &899 & fol g &1 R 81 3l 39 A1l WRPR
9 I giferf announce @1 &, 6%1{1agwl%¢aﬁﬂﬁﬁé@%3ﬂ?ﬁﬁfc’
UHRTT ACRISA HUAR] Tae 8, IFD! violate HIP S I & Jsl BT dilution BT IET
Bl R 7 e SR a1 & & 2024 T S[C 991 & gl Bl T fbar Syl a7t
TP AR F T H SE 99 S YoT Bl 80 TRAC dP el f&ar 3R & foodgrains
H S¢ 9 b JoT Bl 50 WIC dd Hel AT B ...(WT Bt 6.,

SHRI TAPAN KUMAR SEN: Sir, I associate myself with the Zero Hour
submission of Shri Sukhendu Sekhar Roy.

SHRI P. BHATTACHARYA (West Bengal): Sir, I also associate myself with the
Zero Hour submission of Shri Sukhendu Sekhar Roy.

SHRI RITABRATA BANERJEE (West Bengal): Sir, I also associate myself with
the Zero Hour submission of Shri Sukhendu Sekhar Roy.

SHRI T. K. RANGARAJAN (Tamil Nadu): Sir, I also associate myself with the
Zero Hour submission of Shri Sukhendu Sekhar Roy.

SHRI JAIRAM RAMESH (Karnataka): Sir, I also associate myself with the Zero
Hour submission of Shri Sukhendu Sekhar Roy.

SHRI AHAMED HASSAN (West Bengal): Sir, I also associate myself with the
Zero Hour submission of Shri Sukhendu Sekhar Roy.

#t AR IER (ST Uw): weRy, § W W 3l 59 fawy ¥ dag Hean gl

MR. DEPUTY CHAIRMAN: Yes, yes. All the names of hon. Members will be
added. Now, Shri Ahamed Hassan.

Use of outdated ATR-42 for North-East by Alliance Air

SHRI AHAMED HASSAN (West Bengal): Sir, Alliance Air, a subsidiary of Air
India, was one of the important links from Kolkata to the towns of North-Eastern
States and also to Odisha, Bihar and Jharkhand. As everyone acknowledges that
connectivity to these areas is very important, Alliance Air was playing a vital role
in these areas. And, at the same time, Kolkata Airport was the major engineering
base for ATR aircraft in India and all the maintenance and necessary repair works
were being done from here. But, this situation has drastically changed since the

last few years.

ATR-42 aircraft, which were in operation, have become old as these aircraft have
been in operation for over 22 years. And, these aircraft need to be phased out for

safety and security reasons. The Government and the Alliance Air have taken note
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of this point and already ten new modern ATR 72-600 aircraft have been inducted
in the fleet and the old aircraft discarded. But, to the surprise of everyone, no new
ATR 72-600 has been allotted for operations in the North-East and the Eastern region
of India. One old ATR42 aircraft is still operating from Kolkata to North-Eastern
towns of Shillong, Lilabari, Tezpur, Guwahati and Ranchi. Though it is security and
safety threat for passengers, Alliance Air is taking the risk in complete disregard to

international aviation rules.

Sir, it is clearly evident that the engineering base of ATR aircraft is gradually
being shifted from Kolkata to New Delhi and also to Hyderabad. But, Kolkata base
is fully capable of inspection, maintenance and repair works of ATR 72-600 aircraft

also as it is having skilled and experienced technicians... (Interruptions)...

SHRI TAPAN KUMAR SEN (West Bengal): Sir, by associating myself with the

Zero Hour submission, I wish to say that ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: Okay ...(Interruptions)... Mr. Tapan, you cannot
do this. Now, Smt. Chhaya Verma. ...(Inferruptions)... You repeat your notice.

...(Interruptions)...

Sl BT gl (BIAIG): SUGHNNT Heled, BIIe & Asaq< (ol &
STeTd! G 6T Y [har ...(aem). ..

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, he has not yet completed
his submission...(Interruptions)...There is still time left, but you have called other

hon. Member! ...(Interruptions)...
MR. DEPUTY CHARIMAN: Oh! Is it not over? ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: There were still 36 more seconds...

(Interruptions)...

MR. DEPUTY CHAIRMAN: He should have continued with his submission.
...(Interruptions)...What do I do if he stops? ...(Interruptions)...

SHRI AHAMED HASSAN: Sir, what did you say? ...(Interruptions)... I did not

stop; I was continuing with my submissions. ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: Mrs. Chhaya Verma, one second. Now, Mr. Hassan

to complete. ...(Interruptions)... Let him complete ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, you have stopped him 36 seconds
before. ...(Interruptions)... 1 have seen the clock...(Interruptions)... 1 have seen the

Display Board ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Time is over. Look there ...(Interruptions)... Please

sit down. ...(Interruptions)...

SHRI AHAMED HASSAN: Sir, this is not fair. ...(Interruptions)...This is not

fair. ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, one second. ...(Interruptions)..How can

you stop him when his time is still left? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. One second. What is the problem?

...(Interruptions)... Time is over ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, there was still some time left.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: But, he stopped. ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: But, when the Chair intervened, 36 seconds

were still available. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: You mean to say that he lost 36 seconds?
SHRI SUKHENDU SEKHAR ROY: Yes. I have seen the Display Board.

MR. DEPUTY CHAIRMAN: He lost 36 seconds! Then, why did he stop?
...(Interruptions)... He paused or stopped? ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: He did not stop; he paused. That might be
the reason you thought that he might have completed ...(Interruptions)...

MR. DEPUTY CHAIRMAN: All the other Members stood up to associate

themselves. So, I thought his submission was over. ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: That might be the reason you thought that

he had completed his submission. ...(Interruptions)...

MR. DPUTY CHAIRMAN: Okay. I understood. ...(Interruptions)...Okay. Now,
Smt. Chhaya Verma. ...(Interruptions)...

SHRI AHAMED HASSAN: It is jeoparadising the future of Kolkata base and

the career and survival of the workforce engaged here. ...(Interruptions)...

MR. DEPUTY CHARIMAN: Why do you disturb? ...(Interruptions)... 1 have

called her. ...(Interruptions)...
SHRI SUKHENDU SEKHAR ROY: He has not completed. ...(Interruptions)...

SHRI AHAMED HASSAN: So, I request the hon. Minister of Civil Aviation and
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the Government of India to give due importance to Kolkata, the Gateway of Eastern

India, and also plan aviation destinations for Buddhist religious tourism centres which

are situated at nearby towns. Thank you.

SHRI TAPAN KUMAR SEN: Sir, I associate myself with the Zero Hour

submission of Shri Ahamed Hassan. ...(Interruptions)...

SHRI BHUBANESWAR KALITA (Assam): Sir, I also associate myself with the

Zero Hour submission of Shri Ahamed Hassan. ...(Interruptions)...

SHRIMATI WANSUK SYIEM (Meghalaya): Sir, I also associate myself with the

Zero Hour submission of Shri Ahamed Hassan. ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, I also associate myself with the Zero

Hour submission of Shri Ahamed Hassan. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Why do you disturb? ...(Interruptions)... What
should 1 do? ...(Interruptions)...Should 1 go and change it? ...(Interruptions)...
Smt. Chhaya Verma. ...(Interruptions)...

Sl BRI AT ITFHIUNT ABIGY, BUNG & Jeldq< [oidl & SIad! 1d &
fqw] | M & Yo fFAM T AU IR Yhs BRIT ST 8% §91 & {2
B &1 ol ...(aE)...

MR. DEPUTY CHAIRMAN: Okay. Time is over. Mrs. Verma, you repeat your
notice; and others also, who have not got the opportunity, may repeat their notices

for the next day.

(MR. CHAIRMAN in the Chair)
ORAL ANSWERS TO QUESTIONS
MR. CHAIRMAN: Question hour. Question No. 211.
Sanctioned work charged posts in Railways

*211. DR. ANIL KUMAR SAHANI: Will the Minister of RAILWAY'S be pleased

to state:

(a) whether work charged posts of officers in Railways are being utilized as

revenue posts in zonal railways, especially in the newly created zones;

(b) whether all these work charged posts are currently sanctioned or officers are

working on these posts beyond the sanctioned period, if so, the details of number of
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posts for which sanction has lapsed and the officers are still working thereon; and

(c) the steps being taken by the Ministry to convert the work charged posts,

which are in existence for more than three years, to revenue posts?

THE MINISTER OF RAILWAYS (SHRI SURESH PRABHU): (a) to (¢) A
Statement is laid on the Table of the House.

Statement

(a) Revenue posts and Work charged posts co-exist on the Railways and Gazetted
officers are posted against these in old as well as newly created Zonal Railways.
Revenue posts are posts carrying a definite rate of pay sanctioned without limit of
time. Work charged posts are created on ‘worth of charge’ basis against sanctioned
works/ detailed estimates and outlay, for a ‘basket of projects’ depending on total
allotment of funds and yardsticks stipulated by the Efficiency and Research Directorate
for the corresponding financial year. The Work charged posts facilitate planning,
execution and supervision of various Projects. The existing operation/ maintenance
of Railways and project planning, execution and supervision, both in old and newly
created zones are managed by officers working against Revenue and Work charged

posts respectively.

(b) Work charged Posts are normally created initially for a period of one year
and are extended on a year to year basis depending on requirement and allotment
of funds. Extension of Work charged posts is done by Competent Authority after
due process and scrutiny at various levels. Presently, total number of Work charged
gazetted posts in various grades on Indian Railways is 6434. Out of 6434 Work
charged posts, currency of 6275 posts have been duly extended. There are only 159
posts for which the process for extension of currency is underway. For payment of
salary to the incumbents of these 159 posts, General Managers are authorised to
issue Provisional Payment Authority (PPA) to Junior Administrative Grade (JAG) and
below posts. For Senior Administrative Grade (SAG) and Higher Administrative Grade
(HAG) posts, Provisional Payment Authority is being issued by Railway Board.

(c) There is no provision for conversion of Work charged posts into Revenue posts.

S1. 3 AR e [9aiT Sfl, 99 2016 b bS] P AR, AR XA H
6,833 work charged 3TE®BINAT & UG &, Sl Pl SMABINAT BT 35 AR Tl A4
Rrg 811 ¥ % work charged ggl Pl QWH regular nature P B H far o7 @7
g, e RO o= AfRGIRAT Y ysifFd 9ifed 81 &) Bl

3t |uTaf: M9 Farer gyl . (@au). .
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S1. e AR e § 91 37 38T g, W Work charged Y&l H JU-T B
5,400 ¥UY & U H, PIs W Ug T8l 7, TP SR gU-d1 & AMRGIRAT BT gQr=iT
H fegma on @ 31 S AMRGIRGT &1 15 F 20 A ddb UL Tl et uredil H§
AR Xl HAT Sft | S s g 6 gu-dt & R sifeiRal o geraia vt
@%,B%nextgradeﬁﬁﬂﬁéﬁ*%l‘i’wmmw@%?

#t P 9Y: HEIGY, AT e VAd $ BRI $ dR H A AFTHRI
Ed g, Hifd Il § T T g, 1 A PO GHI I Yad § bE 9 e
T, TRIU I2 3] SIHHRI & fh Yoid § SRIIR $HY Iaidl 2l ¥d H &I a¥g di
posts T — Udh revenue posts 3R EBT\‘T work charged posts. Work charged posts
PO THY & [T create BT IR &, SURIAR T AT & oy, T HHI-H4 Igrm €t
ST hdl Bl SHBT HRUT I8 & fb ST&T projects I B &, B9 projects ®I 31 IRE
I g™ & AU 8k i &) AR Y= & I A posts create ® ST ®, drfd
projects THY UR YN Bl HT 3 YT b SR H W IIRT © B wAR FBi o 9
posts %’,aﬂqﬁ postsﬁ-l't‘ﬁs?ﬁWUTcreateHﬁ@%ﬁﬁﬁmﬁﬁ?ﬁmﬂﬂ@
g, 39 W fFRF G ST 9| 3MUd! TRE I8 e Gell 1 8rft {6 ugel Yo
¥ 35-40 BOIR W@’ Uy I STal, fafg projects LA implementation H %IK’, capital
expenditure a1 faT STTAT 2T, <fhd B8R e w2t St & dridrd ¥, s &9 aral
H 8H NN A capital expenditure @I SGIHR U 3,75,000 BRIS $UY fhaT Bl 39
Wﬁwﬁprojeotsﬁﬁ@%lﬁprojeotsﬂﬁﬁ?ﬁ%ﬂﬁ%ﬁ?@ﬁaﬁ
M SATET 5’ Bt Bl XAd Bl Efficiency and Projects Organization SIRELRECKI] %,
D STIHR projects %1’(’ ST €1 3! A B f @ ERSEESHE 3 promotions el
B ¥ E, U g9 e el R A, 99 oo wet €, 1 H R W 39 <w o gl

31, A FAR ATEs: FHART S, F3 SN T W T &1 S SR fean, § S9d
AJE AT B SAG & SR $ UaI W, WP Uai 4 3fd F&a1 H fedRy I
g, R afdreror 2q srawrer R Ao} FHRIRTT fohar ST 3T 7, fos Yo & Iora
I &IfT 81 T&1 81 319 fHl Al S & S figures HMPR W Ahdl & b b i1
H fpaet &l g3 81 991 I8 IMeRI W U< gs © % Sl ¢ §F 991¢ Y &, ST
gia AfHIRAT & g5 M work charged TR 8, ST Sfad 781 81 a)1 U4 ¥ & 9
RIfdy o a9 Sapr, 1 QAT T &1 gl R ¢ giora uel &1 Frafia el
# e o foram Sy @ifes T gol S A gare w9 F S 8 G2

2 R 7Y FEISY, sl dF Wil § 39 R & [ gg b1 i T8l gon
HIEH ﬁw e Bl A RS H ®ar fb work charged posts fP BRUT create B
ST &, offdhe H ST ST ®He+1 d1edl g & work charged posts I revenue posts
H convert TT&l fHAT ST AT It is like an ad hoc arrangement. m Easiical job Eal
YXT Eﬁ"'IT, i‘?ﬁ Rerfa =& 81 9% pay scales N 99 & B %, ST revenue scales H
BT B G T § 3 el sHat o v @) STexa a1 21 R A, S e
P 8, I9 TR & SIx & |
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SHRI P. BHATTACHARYA: Sir, I would like to know from the hon. Minister
the number of new zones the Government is planning to open under the Railway
Ministry. I am asking this because the problem which is being faced cannot be sorted

out by opening new zones. What is the Government's plan about that?

SHRI SURESH PRABHU: Sir, it is completely a different kind of question.
I would like to tell the hon. Member that we have noted his suggestion. This is
pertaining to the work charged posts and what you are asking is a little different.

But, of course, I have noted your concern. We will look into it.

ot do WRA: W, T S gF AN URSH §, I Pls HOR GRS el & I
R FHaRal & Fgfea 8kt 2, S 1wt awenfrat €1 S9! gl T8 e g,
dw T2 B g ok ghaad T8 et €1 a8 U Ysoiedie Bl dHaRt & Sl
PR B &, T 0 5@ T e §1 w5 St ¥ S srae R R, 9w $g wene
AR T8l 81 § 73 St & we @l § & 519 g g8t genfRiReT, gelaiad
3R HEgaR S fSUICHTH | BRI ARl &1 GRABR PR &, Al d8f & Sl Jol AN
g, SH! ewar w1 Wt JHa BT 81§ quer dredl § 5 g9 A Bl 98 ST
P B FHAT B AR I& T IR B S FERIN T, BT AT Aieg e 3
CRIBRCAC LN

it RO 9Y: W, FIH UE § IS IR H PV Aol WK HIAT el gl a5
ol GRS U IS Tl § b S 91EY ¥ QMEH! Bl e} Ir@rsc fhar Sy
BTl B § ®M B3 dTad Sl e €, 9 MfIeR! 9 9% a5 URed TR G
fPy Sd g SR g8t TrRRell U fdhy S €, gaferg W Refa w81 21 S5t S
TH Hieed g, STd! Sl Jo! 8, S9d! feq arel it 8k dIffhey €, S8 318
# FEKRN T2 Bl IR IUd oIy 39 R8BI Hls GHET el 81 ST H dal &
IE FIRAT BB ATl A del Y&l & IR I8 IaRAT IS Ig Arady §4q1s s off
fr afe s Uoide I BT 8, O S99 Uivide &l g & o 8% SI9 H basket of
projectsﬂﬁwgiﬁé?fgq,WWWW@WW%WWW
TE B! Y JIAT §915 MY, dl IADI A B Fohdl &l ofhd, 39 a8 &1 RAfT
T8 & 5 SH% JawH a1 afdy dfee § faeft ff axe @1 afq 8 = B

SHRI MANISH GUPTA: Sir, the issue of ‘work charged’ staff in Railways is
an issue which is very old. It has been continuing for many years. You would have
noticed that in other Departments of the Government also the ‘work charged’ staff
is a serious issue. Mr. Chairman, Sir, through you, I would like to know from the
hon. Minister whether the Railways is deploying any other policy to control this
malaise. I would also like to know whether something like benchmarking of manpower
productivity ratio is being continuously done. This is a useful tool because it controls

the dynamism and the dynamics of the work charge staff. Thank you.
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SHRI SURESH PRABHU: Sir, as I said, these are posts created to meet a
particular contingency. Typically, the tenure of this post is one year. Sometimes, it
gets extended depending upon the work. But, typically, it is something which is an
arrangement made to meet a particular situation. Therefore, this is the contingency
which is created. Sir, the hon. Member has asked a very valid point. Let me clarify
that these are not temporary workers who are hired; this is not a work charged
post. Work charged posts are the same officers posted from one position to another
position. They are all gazetted officers. Currently, there are about 12,250 gazetted

officers posted like this. They are all gazetted officers; they are not junior officers.

Number two, you asked me what could be a durable arrangement that can be
worked out. Sir, if you recall, I had announced in my Railway Budget speech that
we will create a project development and project implementation organization. The
kind of projects that we are going to implement in Railways are under implementation
considering the magnitude, considering the complexities, considering the speed at
which they are getting implemented and also considering the requirement of future.
If you take all that into consideration, then, we will need, probably, a different
kind of organisation. Sir, I would like to inform the House that pursuant to that
announcement that was made in my Budget Speech, we are already working out a
project development organization. The work is already entrusted to a consultancy which
is working on it, and I will inform the House as soon as it is completed. But the

point is well taken that we need to think about a completely different organization.

Sir, another point — just to answer the question of the hon. Member -- is, only
a few days ago, we had called all our chief construction officers from different zones
and I asked them, if possible, we can create a project team, which will complete the
project and till that time they will be there so that the responsibility of completion
of project will lie particularly on some specific officers because we are seeing that
the team gets dismantled, new officers come and they keep blaming each other. So,
I asked them, can we take note of that? So, this is another arrangement that we

are trying to think about immediately.

Also, Sir, — and last point — what we are thinking about is a reward, that is,
an incentive scheme. If you complete the project before time, at less cost, something
like an incentive can be worked out. If you delay the project and there is actually
a cost or time over-run, then there can be some disincentive which can be worked

out. So, this is also something which we are thinking about.
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Festive season rebate on handloom products

*212. SHRI DILIP KUMAR TIRKEY: Will the Minister of TEXTILES be

pleased to state:

(a) whether it is a fact that the scheme of offering 10 per cent rebate on
handloom products during festive season was discontinued by the Ministry without

any specific reason;

(b) whether it is also a fact that this move by the Ministry has affected the

marketability of handloom products; and

(c) if so, whether the Ministry will consider re-introducing the festive season

rebate on handloom products?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRI AJAY
TAMTA): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) With a view to reduce inventories/accumulated stocks, a 10% Rebate Scheme
was introduced on January 15, 2004 with a provision of X 100 crores to augment
marketing of handloom products, particularly in the wake of stiff competition from
textiles products of power looms and mill sub sectors. The scheme helped the handlooms
sector to market handlooms products of I 957.00 crores and was discontinued on
March 31, 2005. Further, the State Governments and handloom organizations had
requested for its re-introduction. Accordingly, scheme for reimbursement of one time
rebate @ 10% given on sale of handloom products by the handloom agencies was
reintroduced on April 01, 2006, for a period of three years, i.e. 2006-2009.

(b) and (c) There are several central schemes whereby marketing support is
given to weavers. Handloom Marketing Assistance (HMA), one of the components
of National Handloom Development Programme (NHDP) provides platform to the
handloom weavers/agencies to sell their products directly to the consumers. For that
financial assistance is provided to weavers for participating in various craft melas
held in different parts of the country and to national and state level Handloom
organizations to organize the marketing events like National Handloom Expos (NHE)
and Special Handloom Expos (SHE) and District Level Events (DLE). In addition,
Buyer Seller Meets and workshops etc. are also organized. During the last three years
a total no. of 932 marketing events including Buyer Seller Meets and workshops

has been organized.

Under Marketing Incentive (MI) scheme, infrastructural facilities are created to

facilitate marketing of handloom products. Under the scheme, financial assistance
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of 10% of the average sales turnover of the last 3 years is given to the handloom

agency for marketing support.

In addition, “India Handloom” Brand (IHB) has been launched for branding of
high quality handloom products. As on 30.06.2017, a total sale of X 159 crores has
been reported on account of IHB products. “India Handloom” Brand has partnered
with various retails stores, to showcase and sell the exclusive IHB items from their
stores. So far, a sale of ¥ 3.65 crores has been reported from IHB retails stores as
on 30.06.2017. 20 e-commerce entities have also been engaged for on-line marketing
of handloom products. As on 30.06.2017, total sales of I 10.62 crores has been

generated from online portal on account of online marketing of handloom products.

2} faellu AR Rrl: FuIRy Heled, 1Y U9 &1 IR T 81 8] 8] gSq W
Rdc @A 89 ¥ dbe W T 3RR BI? Afhd /T TavHe R ® f& 10 ara
{ T Jaex H TAlgS ol AT 65 R W TTHY 43 G Bl TS 87 FIH T
gd I8 8 % giider & 95 Tsqi ae} 3§ 99 A& Tlssl &l dfhd sSoA
AFeR TR AT I dRIG H 3,000 BRI BYY BT Hol 8, i forar 11 &, o1 sRop
3mST Al AR TSfd dIa%] GSUIss $X T ol IMF 59 W SIUHC! o I SHd! Bleld
3R WRE & s Bl HAl ABley ¥ H I ST A B EA Bl SigEct ¥ amey
G & R H AP 1 AR 82

3 35T TRT: YU HEISY, A GaR Heled I geofd IR P R drel
SN Y AR WR A e Bl 81 BAPRYT &F H B Bl goral o $ (g A
UBR DI IS8 BT HATe $hs WROR & HALgH A AR Fafia fear o a1 &
3R I8 aex SR M 9¢ 39 MR WE & 769 & A1e9q ¥ R S g9AR dad
g, SR ABTH GaeT g7 WHR & 7egH | Id &, I8 I8 YobIT i 7,
qE TP TS DI IFUUS B DI YA B, AT ITh SWRGFIR A e qaT
6 & AT W & — A SAB! B 9HT FEIRT <d B e R TaR ¥ Sfigedt
& R1ep 1o wee # fhan B, el THRICISed SUSWR] W SIgEe! & — WM AR
fafie & @R €, R 3@d Sl e 3fidR & 98 20 g ¥9Y F 3P 7, 3R 20
ARG & A DIy W1 dlad el 3 Bl IR, Yb HHAR bR a7 Sid gb b
HEH ¥ WG B © IR T AIRI ITh] Hedl Al U R & I |fdd Hex
P AEH A A 8, STeT Afedd Sfe HeTdr A1 SdT Aoigel dl Sivwd]
P AT el Sl 3R T gABR 3R ATARI, St FeiRa amar # affed e afiar
PRI 8, 9 SHUFST P SRR H 37 Wobd 81 I2 Sivac] # s o) T 991 d g
NI BT AEAT el BIAT TS| 3fd: § U] IaM1 el § b gaai & ar |
ST AU 3T FaT Pl 8, 98 qel T8 B

it focilu AR Rrl: ugel A1 g Ca & Sfaid fdedpd T8l ATar AT, offp
319 Y8 SfIUwe! & 3faR 37 R8T &, TRy 4 AN Sl WAF &, Sy § $8 @
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o7 TRT IRT WA I8 & & SUAST & d18 Adbe § IH IB! 9¢ M1 2l U8l Sl
Reec w1 oft, STB! RIT SERT BRI & SRIF SEAIHC BII?

sft 3o TR FUNfd HEIeY, AMET e | Y Y H WY Ig drar o b
ggel 10 IRAC &I Rae — Ugel | Wi Wl $l <@ Y 15 STa]], 2004 I bR
31 A/, 2005 T® Y& B T AN $9G ol 100 HRIe TUY BT yrag A fmar 1=
o7 3R 957 FRI$ SUAT g9+ faam At o dfes Il 71 &R AR sY@HREl el o
SHD! Y: AR BHRA DI AR BT T, 1 370, 2006 ¥ ADBR 2009 TP FHD] Y= AR
T 11 MU $HB! YA: Y PR P R H PEI ©, 98 (o SlP bl ol b
31TSt Y FRIRY BT <@d §U, FIBRI & Y Sl 89N I HRIPH e 8, d fadrd
® PRIBHA TICHSIY & HIH W, BAGIYT YU qY8 &b HIEH W, Hall b HAIH
J ToId Bl SHD FATdT 89 5-hHY b AYH A W 20 $-Uley B b fear 1 H

3MIG AT §AP Ml I W YRId BT AT

AT T WA S & AeIT | 7 TR, 2015 B "SfeAT T dIs” @l A
frar 21 "Efsar TS e & HegH | Wt WIHIST &1 YHRT TAR < H T Tl &
TS dad B W $-Ued & HewE | AY ST F SIS BT B BRI T ;A
B AT ST AU STBIIR WIS-BRE R SR § I8! 1 JaT Uil 370+ $TBTIaR
Pel A W JoPR geod dIad A SIP IUET Bl WIS bl ol sl IR g4
S-Ulce B AfF fHar o &R ISl $HG AIH ¥ 10.62 BIIS SUY Bl fAHI @ S
bl T A 3R 3D 3N TG, 3HD oY 8 Ps PR ¥ IAD] A8INT R T o
AT 9o #3 Sft 6 IS F AR g6 "SfSAT S a1 Bl "STiers dis” &
wY H 37T ¥ Tl 81 891 98 IBR Bl IS diad $ Jgwy I8 &, forad
9 # offeH U T afdd 1 &R ifdd ISR garw 81 9d AR MU I BT
gre R faed # oM 9, 39 e #§ WIR AR M IR @ Bl

3t g Tas: J9URT HEIGd, H Jud "ed § A w1 Sl | g arsdl
g & TamHe 9 6,000 PRIS BYY BT Ubo] RISl Haex DI QA1 8, 1 98 Hhe
RelST 81 ™1 872 3R Hs Reflol 8 M1 8, O Hefl-Hel IR &8 T 82

3t 315 T 9% I§ URT SSofd & fAUUH | Wi o1, AR Sl MU U¥ YBl
2, B! BRI G gl b 6,000 PRIS BT BT Yol R CaASd s8I $ oIy
ofT, WA R apparel garments, ATUFS & 39 & 1T g1 99 9= S Y Irqirse=
2, AAYFD SIS 8, IFD! DB 5, 39 QM F 897 BRI &1 AR fHar
Tl 39 oo 9 s9R &1 Ay uidi § Fanfad 81 %@

#i AN AT A U Sfl, § 3qch HegH [ A HAl S BT A
MBI HIAT AN 6 TS I Bl BIC AN Il W& &l 519 I = BT Alde
Te1 ¥, 99 ¥ S9& oy g 9 R AR 4=7 81 TS 81 3/ ITh FW Sigwe!
&A1 AT B el I AN g el ot 91 T A A1 AR B o P 96 W A
SIYAET BT S| H AR Qo1 T8 § (b o1 A9 Wzl AfR—E 1R a1 SR
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T E, U H431 Sf Bl W ART B SR GO @1 W AR ®, 91 91 S99 WaEl i
% TEA S 1Y W W P od & — U Hel, &l HEl a¥ & 31U §SH IR ge
<2 SR b Mo g {6 2005 ¥ B W ge dg ®, dl Sdb oy faoTell g
PR ARTY A1 ATl TR 50 WéT B ge T DY A1 Wkl B RE T W W 20
AR B AAR B ge < ST, A1 R I WIS s I far 81 e
HT TS Al b HUR Y Y SITHST FCSH Bl =NV B2 FAT AT ITh] O
BT 1 PI "IN A2

3t IS TRT: QUM Helgd, AT HaR - osod dldd & dx H B!
I =ad ®1 g, R WaeR W [Afa § ik 99 e 4 R & ff & &
gl AT e | fasTell U o9 A1 89 W 50 WRIC B ge o P IR H YWl
gl 9P J' deo@ U WEa uRd B, ke # fISiell #1 awdddr gkl 7, AR
oo W dia¥ UIS <gH B PR A, ITHT HM UM T 81, IqF g Aler
SOl B GfAHT B Y B &) VAT 8H UlaRed H Al R 81 AR YT eSH Bl
g1 B9 UlaRed W} § Wi 90 RiC il Yees gIsed & & H Wk & AeH
d SIeP od & 3R 75 GRAC Bl AlHS! Yses HRSH & &3 b Al loR &
AT ¥ SIS YiaRed ®I Id B

#f T SEAT: W A STET minorities WaRed A ! &l

2 ST TR 3R AR a9 P Arl $ fay § 50 uierd @l ge |ierR $
HEH F B d I IG5 ARG BUY O BT AIeR Bl Uel UlaRefd H o Fhd o
Hqeled, qfe I8 ge W TS & [qUuE & |aRd 8, R ol H syl I8 SABR]
JfaRad & g1 TR TE ESH d1S Bl Ugell IR 59 WRAR 1 URY fHA1 §, e
a4 B B et 3R HHSIR a3 & fg & A Je w31 S 9 7 3FRA, 2015 6
TS H 39 DI YA I Bl ST HRIPHA &A1 IR 3 fUwell 7 aRg &1 fean
2 3R 39 IR 7 3RG B! el #, @itk &9 & ey I off 2 T, drfs g
DI B UBR A Jagr 81 AR 3ifew ufed 3 s e &1 f[Aar 81 3k 59 &M el
39 foon 9 TR YRR Bl 396 U 89 S I & afsrs! ff omar © %2 8
Helqd, § 3f1ach €9 H YA: oM <8dl § [b SHHe! & faid geod diad 78l o

SHRIMATI VIJILA SATHYANANTH: Sir, everyone knows that handloom

industry is a cottage industry which gives livelihood to the rural people. So, the

rural population is dependent on handloom as their source of livelihood. As one
person cannot carry out the entire process of production of these textile goods, we
are looking at you for a complete waiver of GST in the textile sector which does
manufacturing under the job work basis, that is, different stages are done at different
levels. At every stage, 5 per cent tax is being imposed as GST. So, I would like to
know from the hon. Minister whether the handloom industry which is mainly doing

the job work can be totally waived from the GST.
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3l SO TRT: A, AT ST o geo g9 & IR ¥ & gbe &l &
AR Pl fF Th BUS B TIR HIA & U Fs a8 o7 9 81 301 FIam & &= §
IGHI FIR Common Facility Centre%ﬂTWﬁGﬁWWW%,ﬁﬂﬁﬂﬁ
Pl IS BR T Uga H S W @l T 8, 98 WHR I R H <l 8, IEDI
I DI AT 8] | AII-E-1Y IH S I fHedr 8, S W S 10 R B
subsidy 9t <t S ®1 T &) S U1 e BT ®, YR GRPR P HEIH I 99
WY 2 T G AT AT Bl SHHT SATGH d¢, a8 T ST, 3¢ ¢ S AThe |
Ho & foy Wt d faar S 81 PR Sy Al <, A1 § S "ided b A I8
AT WHAT § FRIGY, T2 T8 GROIGS B Al 8, oA TR 1 RIemwm Jar
g, ofyT uaer ¥ Rreurm™H, I1fid okl 8, deier § 1A voikl RieuRm™H 8, a9
AEId, 3IFRT IR U<el H g 3R fRreqym, ifiyd uoiil, Aeaveer g, aremeft, ifia
o JNfSem # 21 39 Al W of O # A & foy o $E WRER 12 dg By
B gEAarT AR <<t 7 &R 9rfeRi @1 feles weid fau oma g, d1fe 9 e A1
P! get 99 Adh, 98 fl 89 B I8 Tl "Gy, 8F MW 2017 H 9rMeR S/ 3ik
HIAHTST YHR BI &gl 9 Y BRI ST X8 & Al diar G Pl 3R AU AT Bl
S Al I Ugal Wbl Heled, H YH: QIR AT b I8 U ged A Wafd ®
3R Tee WR SHg¥c! <8l & Riifd d 20 R ¥ FW & a7 § 78l AN

BRI ¥ 99 9l @t wmuAr
*213. 7t I faaR Aam: F1 BN v fhame weamor 93 I8 aar Bl Ut B -
(@) BURIG § T I8 RGN 197 i BT &89-a9R <RI F7 ;5

(@) T WHR BT {Tely/lid/Fed TR TR I @1 Bl RO B qAT 52
AT ST BT DIy UG 8, IS 8, I el AR FT ;5

(M) R WHR A &S bl TP fHari & g ugd o AT BT a1 o &
g @IS aregas &Rm g5 SR

(@) IS &, O a8 <R |7 g 3R 3BT |1 R Fdhal € a1 39 ddy
¥ BRIBH B ThId)/IThadl Jaefl =RT RT 82

P wd fFam weamor $=R (o e A Ry (@) 9 @) AR 9w ued
R Y9 &1 @ Bl

faqvor

(@) BURIEG 5T H U 451 9 1id w<ikTg Isd 4ol vd $fy e frm
10 RAYR &1 e fbar <1 el 81 g8 41§ g1 el AT g1, e qedda
wd RU§er, e g 7 IS BT I@REE AT Bl I8 A1 9P 918, gW e ol
maTdTeld R & SR frami &1 191 @ MY HRar 21 I die Red &
dBd BRINTTG Id 49 U4 SN fJerd M & gRT ER@mE {6y g gd aqdfed
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IS B 7T BT 9Y-9R fTIR 59 YR 2—

okl CL adfed A (fad. )  ergRfera w1 (. #)
1. 2012-13 5000 5000

2. 2013-14 7000 7000

3. 2014-15 6000 6000

4. 2015-16 6000 5000

5. 2016-17 6000 6000

6. 2017-18 6000 6000

(@) THHE H RAR B el TR, P WK, Aed WX W) Y §I5 §6 @Grerm
B PIg far T8 7l

@M SR (@) 9197 dbi @ WMUAT Ud I@R@1E |fed qurargfad 9ol & Ired
3R IR & U smeRya gl & e R Jeeldrvl ddel bard & 3
WhIH BT HeATd B & Y FdaR, 2007 H HRAI Jae IRAM, Herdb< §RT Th
aree e a1 71 g9 RUIE 9 g8 RreiRer @ 8 ® % ofy, JeaRar vd feam
B fIHRT SRa| Faor &1 BT gl SFITQ JAT BT Bl RT B &b Iy disll
Bl Pl AT AT B AU B b A1I-F1 IIST bl Bl [T B F foIw o
HUH HRST Bl & H IW@d Y JATTHD efee | SR Ifed &l # Wi &1 I3
FH 59 RUIC 4 g8 f germa far =1 § 6 1S §ai & e a1 R
@ w1 T SN Q9rT S — taa aifael & wemd Y, FEeiRan
Te A B0l fAHRT B qAT <%0 H &I depi & ygue § 1oy &S e gge
HDT AT 5T WRBRI & 15T db I AT BT RART H 371 SAraegamaraif
F ATHY TS I GISA B AT B ARET B IR T

Establishment of seed banks in Chhattisgarh

1*213. SHRI RAM VICHAR NETAM: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) the details of the operational Government seed banks in Chhattisgarh, zone-
wise;
(b) whether Government proposes to establish and encourage the seed banks at

district level, block-level and zonal level, if so, the details thereof;

(c) whether Government has conducted any study to ascertain the position with

regard to easy access of farmers to seed banks; and

T Original notice of the question was received in Hindi.
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(d) if so, the details thereof along with the result thereof and details of the

success/failure of the programmes related thereto?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRI RADHA
MOHAN SINGH): (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) There is one seed bank functioning in the State of Chhattisgarh viz.,
Chhattisgarh Rajya Beej Evam Krishi Vikas Nigam Limited, Raipur which maintains
seeds at two locations namely Basna, District Mahasamund and Ruabandha, District
Durg. This seed bank supplies seeds to the farmers during contingency situations
like flood, drought etc. The year-wise details of the quantity of seeds allotted and
maintained by Chhattisgarh Rajya Beej Evam Krishi Vikas Nigam under National

Seed Reserve is as under:—

S1. No. Year Quantity allotted Quantity maintained
(in quintals) (in quintals)
1. 2012-13 5000 5000
2. 2013-14 7000 7000
3. 2014-15 6000 6000
4. 2015-16 6000 5000
S. 2016-17 6000 6000
6. 2017-18 6000 6000

(b) At present, there is no proposal with the Government to open new seed

banks at district, block and zonal levels.

(c) and (d) A study has been conducted by the Indian Institute of Management,
Calcutta in November, 2007 for evaluation of the Central Sector Scheme on
Development and Strengthening of Infrastructure Facilities for Production and
Distribution of Quality Seeds which included establishment and maintenance of Seed
Banks. The report recommended that the Department of Agriculture, Cooperation
and Farmers Welfare identify risk prone areas and calculate total seed requirement
to cater to exigencies and earmark places in relatively risk free zones, taking into
account connectivity factors for setting up of seed banks. The report further suggested
that the network of Seed Banks should be under the control of the Department of
Agriculture, Cooperation and Farmers Welfare through a single agency like National
Seed Corporation or State Department of Agriculture, and that the State Seed

Corporations act as nodes in the management of the seed banks in the country. The
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seeds banks of State Governments have been reserving quantities of seed every year

as per their assessment of requirements in the event of natural calamities.

3t M foaR Aam: [l wEey, H Rl € P oS g9 Y ¥ defed uee
PR BT AW AT 3T &1 WU Heled, I8 fpami & &l uwd &1 fhami &
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Ty H Prs FRIF0 guTell IR @ TS B, dife @R 95 & fAaR B ABbT S
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B 1 8?7 AR IR U IE 2 b S I AT el R Rl 57 F @ <9 A
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st 1 Aed g 9uiT 989y, AT 9 | S BEl ®, § S9e forg aqm
aredm § 6 ufy au, S SrgHIia d1ST o 1 GHIEHT 8, 9T 1 akrerd 4t 9@ |
Reid Ygdr 81 § gt sfibs Wt gdrd T fb sqa! 9t Isai & ug ufe av Reid
fpar ST 21 A aul & 3fex vl Rt Bt H SHSI IUIRT gl gl q@Ifeic! SIra
% fore, qarferd dgla & foy T & U 124 VRN € 3R Ui &5 § AR
WHR B 94 TR W €, e #eaw & 98 gl 81 Bl J@I: I8 I
IRBR BT fI0T 7, 19T SHABI =T TANTRAT H test BRI &, <lfbd SRRd o TR
AP TARI ST QT TRy ¥, S Word g

SHRI V. VIJAYASAI REDDY: Sir, with the modernisation of agriculture,

agricultural practices and cropping patterns changed, and genetic diversity started

getting lost. This has affected the genetic ways of traditional seed varieties. Usage
of traditional seed varieties is slowly getting reduced considerably and several
traditional seed varieties are now facing extinction. I would like to know from the
hon. Minister: What steps is the Government taking to encourage the farmers to
save and use traditional seed varieties since they are more compatible with the local

farming conditions?

st e Aed g 99y qeley, § A 9ed $I g8 9dET 9 B S
q1ey fhe SR A IUPR AIIHR0T 8, IHD 3fex Yo AHelid 4 9 41 B
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Pl PR AR Sl SfSTal 1S & &1 I8 €, b WReE & oy Isf IR gavel
2, W framl & Micarfed &R B W ARl § @R $9M 99 & BRYT fHar B
IMHYT g2 RIAAT 7@ 3R ITHT IUET de Bl MR I T B

Re-operationalising the Sindri fertilizer plant

*214. SHRI SANJIV KUMAR: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) by when the fertilizer plant at Sindri is likely to be re-operationalised,;

(b) the details of further developments since November, 2016 with regard to
removal of encroachments, based on FIR lodged and orders passed under Public

Premises (Eviction of Unauthorised Occupants) Act, 1971; and

(c) whether any policy/plan has been proposed to take care of the descendants

of land losers while commencing operations of said fertilizer plant?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH L. MANDAVIYA): (a) to (c) A Statement is laid
on the table of the House.

Statement

(a) The fertilizer plant at Sindri is likely to be commissioned by September,
2020.

(b) 167 eviction orders have been passed against unauthorized occupiers after
November, 2016. Cases of unauthorized encroachment of land by building temporary
‘gumti’/shops and other unauthorized construction have been initiated in 20 cases by
filing FIRs in the Police Station after November, 2016. The matter is being followed

up with the District Administration for removal of encroachment eviction.

(¢) No plan has been envisaged with regard to descendants of land losers, as
the land was acquired in the year 1952 and such cases have already been addressed.

There is no new land loser.

#t dofla AR: |9t AEIed, gt BiEargeR wic &l 3= =-%T # 48 &
oo Tar o @R 9 s9 4% fhur T o7 @ WRBR A BIs SN HRU el AT o
6 =0 @l 45 foar wan o1 "y, anfl YR &1 o= FH &, sHPl & g
¥ IR-IR 39 g9 BT & AN fhar oar f Ried) Bieasor wic o IRds
Bl ARHART ©, SHBI Wil dMeVl IRBR F 91 AT IR el Bfecagor
wie ® Faw & oy TR 81 713 3R 39& foy WReR 7 J#7g-3H1 € 8 & 2020
To Rl BIEATSOR Wic 1 @idds aTe, fhar S § 43 78ied 3 I8 S
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ISR Y B &I GHIGT g1 3Afey § AT SR B 1a9d ST A b
19 2020 § I§ WIC commissioned BT AR &A1 I8 I fham © & 9t wiiew &1
revival T & commissioned Bl ST, d1 $H® 9HI WX start 819 I &S @l I I8
AR e 9 ISRE & R # 39 mention fRAT €, 3 ISR 987 & Aldd
ST BT SaTeTaR e, I8 wWwifad 1 S99 98l & olldhd dRll &I 9gd WIIaT g

SHRI ANIL DESALI: Sir, in all, five PSU fertiliser plants are being revived which

will certainly boost our capacity to produce more output. I would like to ask the hon.

Minister through you, Sir, whether we will be self-sufficient in this fertiliser sector
and as has been claimed by the Fertiliser Minister in the past — Ananthkumarji is
very much here — that in urea we will be the net exporter in the times to come.

Is it in the offing? Thank you.

THE MINISTER OF CHEMICALS AND FERTILIZERS AND THE MINISTER
OF PARLIAMENTARY AFFAIRS (SHRI ANANTHKUMAR): Sir, because of the
‘Make in India’ policy of our hon. Prime Minister, Shri Narendra Bhai Modi, we have
started revival of all these fertiliser plants, especially Sindri, Barauni and Gorakhpur.
They are on the anvil. Talcher and Ramagundam are also happening. Therefore, five
fertiliser plants mean 65 lakh Metric Tonnes of additional urea. What we require is
310 lakh Metric Tonnes. We are only short of 55 lakh Metric Tonnes, which we are
importing. Therefore, in a couple of years, instead of being an importing country,
I want to inform this august House that India will be an exporting country in urea

and fertilisers.

SHRI JAIRAM RAMESH: Sir, I would like to remind the hon. Minister that
revival of these fertiliser plants precedes 2014. It has been going on for a long
time. So please do not give the impression that the revival started after the new

Government came into power.

But this question is on Sindri and my question relates to Sindri. Sindri is a
historic location because it was the first public sector plant to be inaugurated in this
country. It went sick for a variety of reasons. Successive Governments have tried
to revive it. You are also trying to revive it. What I would like to know is what
precisely the revival plan is and based on your revival plan, what percentage of the

revival you have accomplished till now. That is all I want to know.

SHRI ANANTHKUMAR: Sir, I want to inform the hon. Member, through you,
that though the revival package was agreed and approved by the then Cabinet in
2008, nothing had moved because earlier it was decided that it should happen through
a nomination basis; it was given to the Steel Authority of India Limited. The Steel

Authority of India Limited itself went into problems. Therefore, it didn't happen.
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And, the other cases also were in the same shape. But after 2014, when hon. Prime
Minister, Narendra Bhai Modi took it up with great commitment and also pursued
it with bringing about a consortium of public sector undertakings like NTPC, Coal
India Limited, all of them came together and they are providing the equity for this
revival, and there is a joint-venture company already formed, that is, HURL. It stands
for Hindustan Urvarak & Rasayan Limited, which is going to revive all these three

companies. Regarding Talcher and Ramagundam ...(Interruptions)...
SHRI JAIRAM RAMESH: Sir, I am asking about Sindri.

SHRI ANANTHKUMAR: Sir, I am coming. Regarding Talcher and Ramagundam
also, our joint-ventures were formed in the mid-2015. And, already, the bidding
process is on in many of the cases. The preparation of the ground activities are
on. When the final bidding is done, means it is on the anvil, it is in the process,
I think within next three years, we will be seeing all the plants commissioned and
functioning. 1 have got a good piece of information to share with the House. Sir,
Ramagundam is going with such a speed that I think by the end of the year, we
may be commissioning it. Sir, after twenty years, that will be the first fertilizer plant

in India which is going to be commissioned and producing 13 lakh metric tonnes.

SHRI JAIRAM RAMESH: Sir, my question is on Sindri and he has replied on

Ramagundam. ...(Interruptions)...
MR. CHAIRMAN: Yes, Sindri; would you like to clarify that? ...(Interruptions)...

SHRI ANANTHKUMAR: Sir, regarding Sindri also, I am saying that all the
three companies at Sindri, Barauni and Gorakhpur are under one joint-venture. The
name of that joint-venture is Hindustan Urvarak and Rasayan Limited. The NTPC
and the Coal India Ltd. are the public sector undertakings which have provided the
equity to it. With that, we are also there; the Fertilizer Corporation of India Limited.

SHRI JAIRAM RAMESH: My question was what percentage of the revival in

Sindri has been completed till now. It is a simple question.

SHRI ANANTHKUMAR: Sir, he is a very learned Member of this House. He
also knows that the percentage cannot be gauged only by physical infrastructure
creation. There has to be financial closure; there has to be the bidding process;

then the whole area has to be made ready. Therefore, I will give ...(Interruptions)...
SHRI JAIRAM RAMESH: Has the work started or not?

SHRI ANANTHKUMAR: Sir, I will give this House as well as him the exact
amount of percentages of financial and physical development in this regard. But I can

only say that within a couple of years we are going to complete it. We required 36
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months, and out of those 36 months, we have only traversed first twelve months, the

remaining 24 months are there. We are time-bound and we are going to complete it.

SAht FEHe URAA: ARG GUART JBIGY, MU g AT quH Bl HID]
faa, 9% fou & amua! Yep-eiR g1 § s A1egd | A HAl & & H AT
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(@) M goIe 2017-18 | BNOT &F T8 o} fh: A=) WRemm & forg, 5 99 &) 3rafy
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ST b1 RETT SR Bl 01.04.2007 A SSibce Hhe BNISR & I & forg,
e R & w # I3 feg & afffaa & fear mar an sfad:, 22.01.2013 &
e AR &1 go feRg & ey #= g man o

Levy of safety cess on train passengers

+#215. SHRI NARESH AGRAWAL: Will the Minister of RAILWAYS be pleased

to state:

(a) whether it is a fact that Government is considering to put additional burden

on train passengers in the form of safety cess, if so, the reasons therefor; and

(b) if not, the number of times Government has increased the fare to make

train journey easy and safe during the last three years, along with results thereof?

THE MINISTER OF RAILWAYS (SHRI SURESH PRABHU): (a) and (b) A

Statement is laid on the Table of the House.
Statement

(a) The following announcement was made in the Union Budget 2017-18: “For
passenger safety, a Rashtriya Rail Sanraksha Kosh will be created with a corpus of
% 1 lakh crores over a period of 5 years. Besides seed capital from the Government,
the Railways will arrange the balance resources from their own revenues and other

sources.”

Indian Railways is not levying any cess by the name of ‘safety surcharge’. Also,

no decision has been taken at present for levy of safety cess on passenger fare.

(b) Safety Surcharge was earlier levied from 01.10.2001 to generate non-lapsable
Special Railway Safety Fund to wipe out the arrears of replacement on the Railways
in a fixed time schedule. With effect from 01.04.2007 the Safety Surcharge was

T Original notice of the question was received in Hindi.



52 Oral Answers [RAJYA SABHA] to Questions

subsumed in the passenger fare in the form of Development Surcharge to fund
Dedicated Freight Corridors. Finally, with effect from 22.01.2013, Development

Surcharge was merged with the basic fares.
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The safety itself will modernize the Railways. So, we are working on it.
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MR. CHAIRMAN: Thank you. Second supplementary, very quickly, Nareshji.
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MR. CHAIRMAN: Nareshji, focus on the question.
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WRITTEN ANSWERS TO STARRED QUESTIONS
Deaths as a result of derailments

*216. SHRI VIVEK K. TANKHA: Will the Minister of RAILWAYS be pleased

to state:

(a) whether it is a fact that in 2013-14, despite 53 derailments, only 6 people
had died, but in 2014-15, 2015-16 and 2016-17, more than 250 trains got derailed
and 330 deaths took place, if so, the reasons therefor; and

(b) the steps being taken by Railways to prevent such derailments in future?

THE MINISTER OF RAILWAYS (SHRI SURESH PRABHU): (a) Indian
Railways gives highest priority to the safety of its passengers and in order to reduce
accidents and also to minimise the unfortunate loss of lives in train accidents, modern
technologies are being adopted and continuous efforts are being made because of which,
number of consequential train accidents have continuously declined from 135 in the
year 2014-15, to 107 in the year 2015-16 and further down to 104 in the year 2016-
17. In the current financial year upto 2nd August, 2017 the number of consequential
train accidents have further reduced by 51.2% (21 in 2017-18 versus 43 in 2016-17).
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Accidents Per Million Train Kilometres, which is an internationally accepted
yard stick of safety, has declined from 0.23 in 2006-07 to 0.11 in 2014-15,
0.10 (approximately) in 2015-16 and further declined to 0.09 (approximately)
in 2016-17.

It is a fact that in 2013-14, 53 consequential train derailments occurred in which
06 persons lost their lives. In the last 3 years ie. 2014-15, 2015-16 and 2016-17,
there were 206 consequential train derailments in which 333 persons lost their lives.
The number of casualties in train accidents is essentially fortuitous and not strictly
susceptible to comparison. The reason for the loss of lives is primarily on account
of 06 major passanger train derailments in the past three financial years in 2014-15,
2015-16, 2016-17.

Two of these major derailments including Train No. 19321 Indore—Rajendra
Nagar Terminal (Patna Express) on 20.11.2016 between Pokhrayan and Malasa
stations of North Central Railway and derailment of Train No. 18448 (Jagdalpur
—Bhubaneswar) Hirakhand Express on 21.01.2017 at Kuneru Station of East Coast
Railway are being investigated by National Investigation Agency (NIA). Statutory
inquiry in these two cases has also been ordered to be conducted by Commissioners
of Railway Safety (CRS).

(b) Measures being taken by the Indian Railways to prevent derailments of trains

are given below:—

e Proliferation of Linke Hofmann Busch (LHB) coaches for improving
Safety: Indian Railways is embarking on a mission to provide upgraded safety
features on its coaching stock. As a part of this, it has been decided that
only LHB coaches would be manufactured from 2018-19. LHB coaches are
of a superior design that reduce the chances of derailment and mitigate the
possibility of grievous injury or death in case of accidents. LHB coaches have
superior body-bogie and wheel-bogie connections, anti-climbing features, tight
lock coupling, provision of bump stop, superior braking, provision of yaw
dampers to ensure better riding and comfort with lesser chances of dislocation
of body from shell, destabilization and tilting of the coach, possibility of
overriding of one coach over the other, uncoupling of coaches and consequent

movement in an uncontrolled manner, etc. in case of accidents.

e Refurbishment of ICF coaches: A policy decision has been taken to carry
out the work of refurbishment and providing improved safety features in its
existing Integral Coach Factory (ICF) design coaches which have a residual
life of more than 10 years. A total of about 40,000 coaches will be provided

with these features in the next 5 years.
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e Progressive use of Air springs: To maintain constant height at variable load,
air spring are being used in secondary suspension of EMU/DMU coaches.
These springs shall also be introduced in mainline and LHB coaches to

enhance safety and reliability.

e Centre Buffer Coupler: Progressive fitment of tight lock Centre Buffer
Coupler (CBC) in lieu of screw coupling in new ICF design coaches has
been carried out with a view to preventing the coaches from climbing over

each other in unfortunate event of an accident.

e Track Renewal: Track renewal is an ongoing process which is undertaken
as and when a stretch of track becomes due for renewal on age-cum-
condition basis. Track Renewal works are planned in advance every year
and their execution is prioritized according to the condition of track and
overall availability of funds ensuring all the time that track is in a sound
condition for safe running of trains. The allocation for track renewal has
been almost doubled from the last 5 years average of I 5548. 6 crore to
T 9961 crore in the Budget Estimate of 2017-18.

e Modern track structure consisting of Prestressed Concrete Sleeper (PSC),
60kg, 90 or higher Ultimate Tensile Strength (UTS) rails, fanshaped layout
turnout on PSC sleepers, Steel Channel Sleepers on girder bridges is used

while carrying out primary track renewals.

e Long rail panels of 260 M/130M length are being manufactured at the
steel plant or in Flash Butt Welding plants to minimize number of Alumino
Thermit (AT) joints in the track.

e Provision of Thick Web Switches (TWS) is planned for all important routes

of Indian Railways.

e Indian Railways have developed design and drawings for Weldable CMS
crossings on existing PSC sleepers for 60 kg 1 in 12 and 60 kg 1 in
8.5 Turnouts. This will eliminate four fish plated joints in crossing area of

turnout which will improve reliability and maintainability.

e Significant improvements have been made in AT welding techniques to
reduce dependence on human judgment at par with international practises.
Also, besides using more and more long rail panels (130m/260m), it has
been planned to increase the use of mobile flash butt welding which uses

parent material to weld the rails obviating the need of external metal.

e Ultrasonic Broken Rail Detection System (UBRDS) used by South African
Railway for detection of Rail/weld fractures is under trial on Northern and

North Central Railways on 25 km track length each. This system works on
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principle of guided Ultrasonic waves and interogates continuously welded
rail in sections up to one kilometer long using ultrasound waves, and
reports breaks at time intervals down to a few minutes. This system will
be proliferated initially to group ‘A’ routes followed by other important/high

density routes of Indian Railways (IR) based on outcome of trial.

e Ultrasonic testing of rails is being done manually by Digital Single Rail
Tester (D-SRT) and digital Double Rail Tester (D-DRT). These machines

are based on ‘A’ scan technology with no digital recording capability.

e Vehicle bound Ultrasonic Flaw Detection (USFD) testing has been planned
on Indian Railways, which will ensure faster as well as more reliable testing as
it would cover larger cross-sectional area of rail. One work for USFD testing
of 30400 Tkm on Rajdhani routes between New Delhi-Mugalsarai and New
Delhi- Ratlam sections of Indian Railways has been awarded. Besides this, it
is planned to procure 6 nos. SPURT (Self Propelled Ultrasonic Rail Testing)
Cars which will be used for USFD testing of rails on Indian Railways.

e Composite Sleepers which are eco friendly made from recycled plastic/PU,
having high resilience and requiring lesser maintenance input have been adopted

for regular use over Indian Railway to be used mainly over steel girder bridges.

e A new design wider and heavier pre-stressed concrete sleeper for 25 T
axle load has been developed after successful laboratory and fatigue testing.
Field trials of the wider sleepers have been planned on about 15 Km long

track stretch each on five Zonal Railways.

e Installation of WILD: Wheel Impact Load Detector (WILD) are being
proliferated to identify Rolling Stock giving impact load beyond stipulated
threshold limit so that track and its component are not subjected to higher

impact load, leading to premature/sudden failures of rails.

e To keep strict check on overloading which generates excess rail stress
and can create flaw in rail electronic in motion weigh bridges are being

extensively utilized.

e Modern Bridge Inspection and Management System: Modern bridge
inspection and management system has been adopted, which includes non-
destructive testing techniques, under water inspections, intelligent water
level monitoring system, mapping unknown foundations and integrity

testing, etc.

e Patrolling of Railway Tracks: During adverse weather conditions patrolling
of railway tracks including night patrolling is carried out at vulnerable

locations regularly.
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e Policing of Railways and law and order is a State subject. However, Railway
Protection Force (RPF) supplements the efforts of Government Railway
Police (GRP) in providing the better protection and security of passengers

and passenger area.

e In 2017-18, a Fund namely ‘Rashtriya Rail Sanraksha Kosh’ (RRSK)
has been created for financing critical safety related works. The Fund has
been created with a corpus of ¥ 1 lakh crore over a period of five years.
In Budget Estimates of 2017-18, a provision of ¥ 20,000 crore has been
made under RRSK, which includes ¥ 5000 crore from Budgetary Support,
% 10,000 crore from Central Road Fund and ¥ 5000 crore out of Railways’

internal resources.
Availability of raw materials for antibiotic medicines

*217. SHRIMATI VIPLOVE THAKUR: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it is a fact that the raw materials for the formulation of antibiotic
medicines in the country are being imported, if so, the details thereof and the reasons

therefor;

(b) whether Government has taken/ proposes to take any measures to ensure that
raw materials for the formulation of antibiotic medicines are made available in the

country; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF CHEMICALS AND FERTILIZERS (SHRI ANANTHKUMAR):
(a) Yes, Sir. Part of the raw materials for antibiotic medicines are also imported. As
per the information received from the office of the Drug Controller General of India
(DCGI), India’s total imports of bulk drugs/Active Pharmaceutical Ingredients (API)

of antibiotics during the last three years are as under:—

Year Total Quantity of Raw Total value of Raw materials
materials for the formulation for the formulation of
of Antibiotic Medicines Antibiotic Medicines Imported
Imported (MT) (INR Cr)
2015 7526.324 2598.195
2016 5656.783 2404.058
2017 (till date) 1976.8 959.441

These imports are taking place because of economic considerations.
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(b) and (c¢) The Government has withdrawn exemption of customs duty on certain
categories of Bulk Drugs/APIs which are also used in the manufacture of some of
the Antibiotics, to provide a level playing field to the domestic manufacturers. Further,
the Government is clearing bottlenecks like environment clearances etc., in order to

give boost to domestic manufacturers of bulk drugs.

Problems faced by persons with disabilities during
boarding/de-boarding of trains

*218. SHRI A. V. SWAMY: Will the Minister of RAILWAYS be pleased to state:

(a) whether Railways have received a number of requests/complaints from the
persons with disabilities about the problems they face during boarding/de-boarding

of trains and if so, the details thereof;

(b) whether the East Coast Railway has signed an MoU with any agency/
organisation in this regard under the corporate social responsibility, if so, the details

thereof along with the terms and conditions thereof; and

(c) whether Government plans to augment various facilities at the railway stations

for the convenience of disabled and elderly and if so, the details thercof?

THE MINISTER OF RAILWAYS (SHRI SURESH PRABHU): (a) Requests/
complaints from Persons with Disabilities regarding boarding/de-boarding are received
which are addressed by taking remedial action like provision of wheelchair, Battery
Operated Car. Further, a new policy of Yatri Mitra Sewa has been introduced for

taking service of a porter along with wheelchair.
(b) No, Sir.

(c) Provision/augmentation of amenities at stations, including those for Persons
with Disabilities (Divyangjan) and elderly passengers is a continuous process. In order
to provide better accessibility to Persons with Disabilities (Divyangjan) and elderly
passengers, short term facilities as detailed below have been planned at all stations:—

e Standard ramp for barrier free entry.

e Earmarking at least two parking lots.

e Non-slippery walk-way from parking lot to building.
e Signages of appropriate visibility.

e At least one toilet (on the ground floor).

e At least one drinking water tap suitable for use by Persons with

Disabilities (Divyangjan).
e ‘May I help you” Booth.
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In addition, long term facilities as detailed below have been planned at ‘A-1°,
‘A’ and ‘B’ category stations:—
e Provision of facility for inter-platform transfer.

e Engraving on edges of platform.

There are 709 ‘A-1°, ‘A’ and ‘B’ category stations catering to the bulk of
passenger traffic on Indian Railways, out of which 645 stations have been provided
with all short-term facilities. Details of railway stations provided with facilities for

Persons with Disabilities (Divyangjan) are as under:—

Sl.  Facilities for Persons with Disabilities (Divyangjan) Approx. Number
No. of stations

1 2 3

1. Standard ramp for barrier free entry 2075

2. Earmarking at least two parking lots 1195

3. Non-slippery walk-way from parking lot to building 1295

4. Signages of appropriate visibility. 1335

5. At least one toilet (on the ground floor). 1655

6. At least one drinking water tap suitable for use by 1690

differently-abled persons

7.  ‘May I help you’ Booth 1015
8. Provision of facility for inter-platform transfer 1175
9. Engraving on edges of platform 1725

Zonal Railways have also been authorised to introduce ‘Battery Operated Vehicles’
at major Railway Stations for Persons with Disabilities (Divyangjan), Old Aged and
sick Passengers on first come first served basis through sponsorship from individuals,
NGOs, trusts, Charitable institutions, Corporates and PSUs/Corporate Houses under
their Corporate Social Responsibility with no charge to passenger or to the Railway.
Further, instructions have also been issued to Zonal Railways to invite Expression
of Interest for providing the facility of Battery Operated Car service on payment
basis initially at all Al category stations keeping in view the financial sustainability

of the service.

In order to facilitate passengers, especially senior citizens and Persons with
Disabilities (Divyangjan), 394 numbers of escalators at 167 stations and 219 numbers

of lifts at 100 stations have also been provided across Indian Railways.
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Suicides by farmers

*219. SHRI HARIVANSH: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(a) whether it is a fact that in spite of loan waivers by various State Governments,

unfortunate incidents of suicides by farmers are taking place;

(b) if so, whether Government has any plan to study the various reasons

compelling farmers to commit suicides; and
(c) the measures being taken by Government to prevent suicides by farmers?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRI
RADHA MOHAN SINGH): (a) The National Crime Records Bureau (NCRB), under
the Ministry of Home Affairs compiles and disseminates information on suicides, in
its publication titled ‘Accidental Deaths and Suicides in India’ (ADSI). These Reports
on suicides upto 2015 are available on its website. Cause-wise distribution of farmers/
cultivators suicide during 2015 is given in Statement (See below). Government believes,
that the answer to unfortunate instances of farmers suicides lies in improving their
welfare. With this aim, Government has adopted a strategy for enhancing farmers’
income. Such a strategy will make farming more viable and generate profits for the

farmers on a sustainable basis.

(b) A study titled ‘Farmer Suicides: An all India Study’ was commissioned during
2016-17 by the Government in the Department of Agriculture, Cooperation and Farmers’
Welfare to ascertain various reasons for farmers’ suicides in the country. This Pan-
India study was carried out in 13 major suicide prone states namely: Uttar Pradesh,
Tamil Nadu, Kerala, Haryana, Madhya Pradesh, Chhattisgarh, Punjab, Maharashtra,
Gujarat, West Bengal, Andhra Pradesh, Telangana and Karnataka. The study was
assigned to Agriculture Research Unit, ISEC (Institute for Socio-Economic Research),
Bangalore and was completed with association of the Agro-Economic Research Centres.
The reference year of the study was decided as the agriculture year 2015-16 (June,
2015-May, 2016). The recommendations are being adopted appropriately.

(¢) In line with the strategy of achieving farmers’ welfare, Government has
adopted various programs to enhance farming viability and farm viability is possible,
when cost of cultivation is reduced, yields per unit of farm are increased and farmers
get remunerative prices on their produce. The Government is accordingly realigning
its interventions to move from purely production-centric to farmers’ income-centric
platform. In order to realise net positive returns for the farmer, schemes as follows,

are being promoted and implemented in a major way, viz.—
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(@)

(i)

(iii)

(iv)

™)

(vi)

One of the most important support given to the farmers is institutional
loan at concessional rate of interest. Crop loan are available at basic
interest subvention of 2% and an additional interest subvention of
3%. Thus crop loan is available at effective interest rate of 4%. The
volume of credit is being increased from year to year and for the
current year, it is ¥ 10 lakh crore. Accessibility to institutional credit
will wean away farmers from private money lenders, who charge high

rate of interest.

Soil Health Card (SHC) scheme by which the farmers can know the
major and minor nutrients available in their soils which will ensure
judicious use of fertiliser application and thus save money of farmers.
The balanced use of fertiliser will also enhance productivity and ensure

higher returns to the farmers.

Neem Coated Urea (NCU) is being promoted to regulate use of urea,
enhance availability of nitrogen to the crop and reduce cost of fertilizer
application. NCU slows down the release of fertilizer and makes it
available to the crop in an effective manner. The entire quantity of
domestically manufactured and imported urea is now neem coated.

The reports from field are positive.

Paramparagat Krishi Vikas Yojana (PKVY) is being implemented with
a view to promote organic farming in the country. This will improve
soil health and organic matter content and increase net income of the

farmer so as to realise premium prices.

Pradhan Mantri Krishi Sinchayee Yojana (PMKSY) was launched on
Ist July, 2015 with the motto of ‘Har Khet Ko Paani’ for providing
end-to-end solutions in irrigation supply chain, comprising water sources,
distribution network and farm level applications. PMKSY not only
focuses on creating sources for assured irrigation, but also creating
protective irrigation by harnessing rain water at micro level through
‘Jal Sanchay’ and ‘Jal Sinchan’. Micro irrigation is also incentivized
through subsidy to ensure ‘Per drop-More crop’. PMKSY adopts State
level planning and projectised execution that allows States to draw
up their own irrigation development plans based on District Irrigation

Plans and State Irrigation Plans.

The National Agriculture Market scheme (e-NAM) was launched on
14.04.2016 in 8 States viz. Gujarat, Telangana, Rajasthan, Madhya
Pradesh, Uttar Pradesh, Haryana, Himachal Pradesh and Jharkhand
covering 21 markets. The Scheme envisages initiation of e-marketing
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(vii)

platform at national level and will support creation of infrastructure
to enable e-marketing in 585 regulated markets across the country by
March 2018. This innovative market process is revolutionizing agri
markets by ensuring better price discovery, bringing in transparency
and competition to enable farmers to get remunerative prices for their
produce. Apart from e-NAM, Government is persuading the states to
adopt market reforms with a view to providing the farmers alternate
markets. The farmers will be enabled to sell their produce at any
place, to anyone and at any time. To achieve this, a Model Act
called Agriculture Produce and Livestock Marketing (Promotion and
Facilitation) Act, 2017 has been shared with all the states and UTs.

Government has introduced Pradhan Mantri Fasal Bima Yojana (PMFBY)
from Kharif 2016 to address the risks associated with agriculture.
PMFBY addresses all the shortcomings in the earlier schemes and is
available to the farmers at very low rates of premium. The farmers
will get full insurance cover as there is no capping of sum insured
and consequently the claim amount is not cut or reduced. This scheme
provides insurance cover at all stages of the crop cycle including post-
harvest risks in specified instances. It is targeted to increase the area
coverage to 40% by 2017-18 and 50% by the end of following year.

Statement

Details of cause-wise distribution of farmers/cultivators suicide during 2015

Sl. No. Cause Total
1. Poverty 92
2. Property Dispute 86
3. Marriage Related Issues 157
4. Family Problems 933
5. Farming Related Issues 1562
6. Illness 842
7. Fall in Social Reputation 11
8. Bankruptcy or Indebtedness 3097
9. Causes not known 334
10. Other Causes 893

TotaL 8007
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Implementation of PMFBY

*220. SHRI MAHESH PODDAR: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) the total number of farmers benefited from the Government flagship programme

of Pradhan Mantri Fasal Bima Yojana (PMFBY) in the last one year, State-wise;

(b) the data related to compensation paid along with the premium collected by

the insurance companies under this scheme in the last one year, State-wise; and

(c) the steps taken, so far, by Government to cover maximum number of farmers

under this scheme?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRI
RADHA MOHAN SINGH): (a) and (b) State-wise details of farmers covered, area
covered, premium collected, claims paid and number of farmers benefitted during
last one year under Pradhan Mantri Fasal Bima Yojana (PMFBY) are given in the

Statement (See below).

(¢) To enhance the awareness among farmers to increase their coverage under
PMFBY, Government is undertaking a comprehensive publicity and awareness
programme to educate the farmers about the benefits of crop insurance schemes. The
salient activities under awareness campaign involve publicity of features and benefits
of the scheme through advertisements in leading National/local News Papers, telecast
through audio-visual media, distribution of pamphlets in local languages, participation in
agriculture fairs/mela/goshti and organization of workshops/trainings and SMS through
Kisan Portal etc. State Governments/UTs are also being regularly persuaded to increase
the coverage including notifying more crops under crop Insurance schemes. One day
seminar/kisan fair especially on the PMFBY was organized at various Krishi Vigyan
Kendras (KVKs). In addition, several communications have also been sent to the
public representatives including Members of Parliament, representatives of Panchayti

Raj Institutions etc.

The Government has raised the target for coverage under PMFBY from 30% of
Gross Cropped Area (GCA) during 2016-17 to 40% of GCA during 2017-18.
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Disqualification of elected representatives by Election Commission

#221. SHRI PRABHAT JHA: Will the Minister of LAW AND JUSTICE be

pleased to state:

(a) whether the Constitution grants rights to the Election Commission to disqualify

an elected representative;

(b) whether, as per the Constitution, the Court and Election Commission have

equal rights to disqualify an elected representative;

(c) whether any re-elected representative can be disqualified due to any matter
relating to his earlier election and can be barred by Election Commission from casting

vote in election; and

(d) whether the Election Commission's decision to disqualify and bar an elected

representative from participating in election process can be a final decision?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD):
(a) to (c) Section 10 of the Representation of the People Act, 1951 empowers the
Election Commission to declare a person disqualified for failure to lodge account of
election expenses within the time and in the manner required under the said Act.
Disqualification under Section 10A takes effect from the date on which the Commission
passes order in this regard. The Election Commission is discharging quasi-judicial

function under the statutory provisions.

Disqualification under Section 10A does not disqualify a person from voting in
election to Lok Sabha or State Legislative Assembly. The provisions for disqualification
for voting at an election have been laid down in the Section 11A of the Representation
of the People Act, 1951.

(d) Does not arise.
Remunerative price for chilli growing farmers of Telangana

*222. SHRI C. M. RAMESH: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether the problems being faced by chilli growing farmers in Telangana

have come to the notice of the Ministry;

(b) whether the Central Government is extending any monetary help to Andhra
Pradesh to buy chillies, if so, the reasons for not extending the same to chilli growing

farmers of Telangana;

T Original notice of the question was received in Hindi.
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(c) whether it has also come to the notice of the Ministry that farmers are

getting arrested in Telangana for asking remunerative price; and

(d) the measures being taken by Central Government to rescue the farmers and

also help them get remunerative price for chillies in Telangana?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRI
RADHA MOHAN SINGH): (a) and (b) Due to lower price of Chilli prevailing in
the market in Telangana, the State Government had sent a proposal under Market
Intervention Scheme (MIS) for procurement of Chilli in their state during 2017 season.
Accordingly, Central Government approved the proposal of Government of Telangana
for procurement of Chilli as per MIS guidelines. Similarly, the Government of Andhra
Pradesh had also sent a proposal for procurement of chilli under MIS during 2017
season and Central Government approved the proposal as was done in the case of
Telangana. Under the MIS, Central Government shares 50 percent of loss (75 per

cent in case of North-Eastern States), if any, incurred on its implementation.
(c) No such reports have been received.

(d) Central Government has approved the proposal of Government of Telangana
for procurement of chilli under MIS to provide remunerative price to chilli farmers

in the state.
Steep hike in train fare

*223. SHRI HARSHVARDHAN SINGH DUNGARPUR: Will the Minister of
RAILWAYS be pleased to state:

(a) the reasons for steep hike in train fare;

(b) the reasons for Railways incurring losses along with the existing loss per

month and how much loss will be recovered by hiking train fare;
(c) whether Railways will recover all losses by increasing the fare only; and

(d) whether Government is planning to change or provide new type of amenities/

facilities after raising train fare steeply, if so, the details thereof?

THE MINISTER OF RAILWAYS (SHRI SURESH PRABHU): (a) There has
been no steep hike in train fare in recent times. The last fare hike was effected
in 2014-15 with effect from 25.06.2014 wherein passenger fares were increased by
14.2%. However, there was no increase in Second Class (ordinary) Suburban fare

upto a distance of 80 km.

Thereafter, in 2016-17, Flexi-fare system has been introduced in Rajdhani/Duronto
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and Shatabdi trains from 09.09.2016. Under this system, the base fare increases by
10% with every 10% of berths sold subject to maximum prescribed limit of 1.5
times in classes Second Air Conditioned, Sleeper, Second Sitting (Reserved), Air
Conditioned Chair Car and 1.4 times in Air Conditioned 3-Tier.

However, various rebates have been introduced after an interim review of the

flexi fare system and the following changes have been effected from 20.12.2016:
(1) 30% Tatkal charges are not levied in these trains.

(i) 10% rebate in basic fare on vacant berths/seats after preparation of first
chart in Rajdhani, Shatabdi and Duronto trains.

(iii) Provision of Tatkal quota has been reduced in flexi fare train from maximum
30% to 10 % of the total available berths.

(iv) Flexi fares are not applicable to First Air Conditioned and Executive Chair Car.

(v) Discounted fare has been offered on some of these trains including Jaipur-
Ajmer and Ajmer-Jaipur on Train No. 12015/12016 New Delhi-Ajmer Shatabdi
and for the passengers of Bengaluru City-Mysuru and Mysuru-Bengaluru City
on 12007/12008 Chennai Central- Mysuru Shatabdi Express.

New Brand of trains like Humsafar Express, Tejas Express, Antyodaya Express,
Mahamana Express have been introduced on differential fare structure with additional
facilities and special features on cost recovery basis. This is applicable only to these

trains and affects limited passengers.

(b) and (c) There is no proposal for hike in passenger fares, at present. Indian
Railways continue to incur losses every year by performing a variety of unremunerative
services. These losses are mostly due to (a) Low ordinary second class fare, (b) Low
Suburban and non-suburban season ticket fare, (c) Loss on essential commodities
carried below cost, and (d) A variety of concessions granted on passenger ticket.
Working of uneconomic branch lines, too, imposes a heavy burden on IR’s finances.
A gap is thus created between the revenue income generated through these services
and their running costs. The losses have burgeoned from a level of X 7933 crore in
2004-05 to ¥ 35918.39 crore in 2015-16.

Evaluation of various alternatives/proposals for rationalization of the fare and

freight structure is an on-going process.
Indian Railway continuously strives to improve passenger earnings through various
measures including the following:—

e Augmentation of ticket selling capacity through operation of Automated
Ticket Vending Machines (ATVMs), ticket booking through mobile phones,
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utilizing the services of ticketing agents like Jan Sadharan Ticket Booking
Sewaks (JTBS), Station Ticket Booking Agents (STBA), Yatri Ticket Suvidha
Kendra (YTSK) etc.

e Organizing intensive ticket checking drives including fortress checks etc.
e Augmentation of on-board capacity by attachment of additional coaches.

e Running of special trains (including on special fares) during festivals and

holidays, running of Suvidha trains, etc.

e Introduction of special measures to increase passenger earnings through
schemes like booking of tickets under Tatkal Quota, Premium Tatkal Quota,

Flexi-fare system, Suvidha trains on variable fare structure, etc.

In addition various freight segment initiatives have been taken to improve freight
earnings; like Policy on Long Term Tariff Contract with key freight customers (LTTC),
Automatic Freight Rebate Scheme in Traditional Empty Flow Direction (TEFD),
Station to Station Rates (STS), etc.

Besides, initiatives for revenue generation from non-fare areas like station re-
development, monetizing land along tracks, monetizing soft assets, advertising etc.

have been taken by IR.

(d) Improvement to Passenger amenities on Indian Railways (IR) is a continuous
process. Present day passengers expect visible and qualitative improvement in public
utilities and amenities provided at the Stations. With a view to meeting the expectation
of the passengers, Indian Railways is making all out effort to provide improved
facilities at the stations including those located in small cities/towns. Indian Railways
has more than 8000 Stations. It has always been the endeavour of the Railways to
provide adequate amenities to the passengers at the stations. Certain amenities are
provided at the time of construction of new stations based on anticipated volume of
traffic. Amenities are further augmented from time to time with growth in passenger
traffic handled at stations, based on the felt need, expectations of the travelling public

and availability of funds.
Modernisation of textile and knitwear sector
*224. DR. V. MAITREYAN: Will the Minister of TEXTILES be pleased to state:

(a) whether Government plans to provide logistic and financial support to

modernise Textile and Knitwear sector in the country, if so, the details thereof;

(b) the list of textile and knitwear units selected for modernisation and upgradation,

State-wise;
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(c) the effective steps taken by Government to guard the interests of workers

engaged in the sick textile units in Tamil Nadu; and

(d) whether Government has any special plans to involve corporate companies in
rejuvenating the traditional textile industries through their commercial ventures and CSR

funds, if so, the details thereof and the list of such corporate companies involved?

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): (a) and
(b) Yes, Madam. In order to achieve sustainable growth, modernization and overall
development of Textile and Knitwear sector in the country, Government is implementing
several policy initiatives and schemes, such as the Amended Technology Upgradation
Fund Scheme (A-TUFS), Scheme for Development of Technical Textiles, Schemes for
the Development of the Powerloom Sector, Scheme for Integrated Textile Parks (SITP),
Integrated Skill Development Scheme (ISDS), Schemes for Development of Silk and
Sericulture sectors, National Handloom Development Programme (NHDP), Comprehensive
Handloom Cluster Development Scheme (CHCDS), Yarn Supply Scheme, National
Handicrafts Development Programme (NHDP), North East Region Textiles Promotion
Scheme (NERTPS), etc. Government has launched In-Situ Upgradation Scheme for
plain powerlooms, a component of PowerTex India Scheme for upgrading the existing
powerlooms with Rapier Kits to produce value added fabrics. The schemes mentioned
above are implemented on pan-India basis. The details of the schemes are available
on the website of Ministry of Textiles: www.texmin.nic.in. The scheme-wise expenditure

during the last three years is given in Statement-I (See below).

The State-wise list of textile units assisted under A-TUFS in the last 3 years for

technology upgradation is given in the Statement-II (See below).

(c) Under the Textile Workers Rehabilitation Fund Scheme (TWRFS) Ministry
was providing relief to workers rendered jobless due to permanent closure of Non-SSI
Textile Mills in the private sector. TWRFS has now been merged with Rajiv Gandhi
Shramik Kalyan Yojana RGSKY which provides an unemployment allowance for the
employees covered under ESI Scheme, who are rendered unemployed involuntarily
due to retrenchment/closure of factory, etc. The benefits under these schemes can be

availed by eligible workers all over the country including Tamil Nadu.

(d) “Indian Handloom Brand” (IHB) has been launched for branding of high quality
handloom products to promote production of niche handloom products with high quality,
authentic traditional designs with zero defect and zero effect on environment. An initiative
has been undertaken by the Ministry for linking various leading brands with the weavers/
producers of IHB. Under this initiative, brands like BIBA, Peter England, ONAYA, have

already launched separate ranges of garments for promoting traditional textiles.
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Further, the Government is ensuring a conducive policy environment and creating

enabling conditions for promotion of the industry. The textile sector schemes mentioned

above support the promotion of commercial ventures, setting up of new units as well

as expansion of the existing units in the

country.

Statement-1

Details of scheme-wise expenditure by various sectors of Textile Industry

during 2014-1

5 upto 2016-17

(X in crores)

Sector/Scheme 2014-15 2015-16 2016-17

Handloom 410.03 549.99 619.18

Handicraft 105.18 165.28 126.81

Wool and Woollens 21.00 27.51 18.85

Sericulture/Silk 297.58 178.10 154.01

Powerloom 51.52 100.99 110.67

Megacluster 61.79 138.75 106.06

Sub Total (Village and Small Enterprises) 947.10 1160.62 1135.58

Industry Schemes (including Technology = 2373.41 1951.25 3330.39

Upgradation Fund Scheme (TUFS),

Scheme for Integrated Textile Parks

(SITP), Integrated Skill Development

Scheme (ISDS), and North East Region

Textile Promotion Scheme (NERTPS)

GranDp ToTAL 3320.51 3111.87 4465.97
Statement-11

State-wise release of subsidy under TUFS

® in crore)

State 2014-15 2015-16 2016-17
No of Subsidy No of Subsidy No of Subsidy
Cases Released Cases Released Cases Released
1 2 3 4 5 6 7
Andhra Pradesh 238 76.14 200 45.61 180 72.08
Assam 4 2.03 4 0.79 3 0.85
Bihar 2 0.08 2 0.04 3 2.18
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1 2 3 4 5 6 7
Chandigarh (UT) 41 19.98 24 9.82 22 4.99
Chbhattisgarh 2 0.82 2 0.84 2 1.49
Dadra and Nagar 48 35.53 43 24.59 53 40.77
Haveli (UT)

Daman and Diu (UT) 14 3.83 15 8.8 15 6.06
Delhi (UT) 105 333 98 28.18 106 34.88
Goa 2 0.66 3 6.27 3 1.01
Gujarat 1502 319.15 1948 337.79 1702 654.62
Haryana 166 39.4 169 24.94 228 71.8
Himachal Pradesh 39 14.65 38 12.72 40 19.49
Jammu and Kashmir 11 3.09 9 2.16 11 2.74
Jharkhand 2 0.84 2 0.13 3 0.48
Karnataka 99 34.07 77 28.38 68 32.52
Kerala 41 9.35 32 2.8 30 13.59
Madhya Pradesh 105 104.57 92 69.02 105 106.11
Maharashtra 842 361.81 791 217.86 740 476.42
Odisha 1 0.12 2 0.24 2 0.13
Puducherry 3 0.48 2 0.03 2 0.2
Punjab 679 280.19 729 151.32 893 367.44
Rajasthan 344 99.05 293 76.88 325 184.24
Tamil Nadu 1441 223.73 1168 111.33 1258 323.58
Telangana 92 22.83 80 18.85 82 21.73
Uttar Pradesh 125 25.4 106 15.99 119 39.79
Uttarakhand 13 4.21 12 3.13 6 2.99
West Bengal 101 20.78 101 25.72 122 35.98
MMS Cases 1392 130 1044 165.98 534 99.94
TotaL 7454 1866.09 7086  1390.21 6657 2618.1

Organic farming in North-East Region

*225. SHRI K. BHABANANDA SINGH: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) the details of policies, programmes and projects for promotion of organic

farming in the North-East region of the country;
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(b) the details of funding under the scheme till date; and

(c) the details of achievements made thereunder and the changes it has brought

in the agricultural economy of the region and to the farmers, State-wise?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRI RADHA
MOHAN SINGH): (a) Mission Organic Value Chain Development (MOVCDNER),
a Sub-scheme of National Mission for Sustainable Agriculture (NMSA) is being
implemented since 2015-16 to encourage organic farming in north eastern region
by providing support to the farmers to develop end to end value chain for their
produce. The scheme aims to cover 50,000 ha. of area under organic farming in
North Eastern Region during the period 2015-16 to 2017-18. It is targeted at forming
100 Farmer Producer Companies (FPCs) with 2500 Farmers Interest Groups (FIGs)
and 50000 farmers.

Assistance is provided under the scheme for mobilisation and capacity building
of farmers, cluster development, on/off farm input production, supply of seeds/planting
materials, creation of post harvest infrastructure like grading, packing, processing
units; refrigerated transportation, third party branding/labeling of organic certification
and developing market linkages. A designated lead agency implements the programme
in the States.

(b) The scheme was approved in the central sector with an outlay of I 400
crores for three years and as such the allocations are made to the North Eastern
states on a 100% grant basis by the Central Government. The state-wise details
on budget allocation, release and utilization during the year 2015-16, 2016-17 and
2017-18 is given in Statement-I (See below).

(c) 2376 Crop specific FIGs have been formed covering an area of 48146 ha. and
46842 farmers in eight North-Eastern States so far. 23 Farmer Producer Companies
have been registered till date. The State-wise details of FIG registration, area/farmers

covered are given in Statement-II.
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Statement-I11

State-wise Number of FIGs formed, area covered and farmers mobilized

Sl.  States Number of FIGs Area (in Ha.) Farmers mobilized

e Target Achieve Target Area Target Farmers

area covered  farmers mobilized
1. Arunachal Pradesh 250 250 5000 5000 5000 3960
2. Assam 250 285 5000 5000 5000 5136
3. Manipur 250 230 5000 5000 5000 5000
4. Mizoram 350 179 7000 3966 7000 5726
5. Meghalaya 300 359 6000 7180 6000 5350
6. Nagaland 300 300 6000 6000 6000 6340
7. Sikkim 700 641 14000 14000 14000 12820
8. Tripura 100 132 2000 2000 2000 2510
TotaL 2500 2376 50000 48146 50000 46842

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Cold storages for potatoes

2241. SHRI B. K. HARIPRASAD: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether it is a fact that more than 90 per cent cold storages are for potatoes;
and

(b) if so, the details thereof, including the categories of cold storages, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) and (b) As per base
line survey conducted by M/s Hansa Research Group commissioned by National
Horticulture Board (NHB), 95% of cold storages in the country were owned by
private sector, 3% by cooperatives and remaining 2% were under PSU. 75% of the
total cold storage capacity in the country was used for the purpose of storage of
horticulture crops including potato. Out of total production of potatoes in the country
75% was stored in cold storages for long term storage at farm gate.

As per available records, 7543 cold storages with capacity of 34.67 million MT
have been established in the country. The State-wise details of cold storage sanctioned

under various programmes are given in the Statement.
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Average income of farmers

2242. SHRI RAM KUMAR KASHYAP: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) the details of new technologies which are being developed for agricultural

advancement and doubling the income of farmers in the next five years;
(b) the targets set/achieved so far;

(c) whether the average farm household in the country earns less than I 6,500
a month from all sources of income, if so, the details thereof, and whether this

amount is sufficient for a family to survive, if so, the details thereof; and

(d) whether Government has any plans/schemes to support the farming community,
if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) and (b) Research and
Development is a continuous process, in this endeavor, Indian Council of Agricultural
Research (ICAR) has achieved to develop following technologies during the last three
years. The list of the technologies developed is appended as Statement-1 (See below).

(i) 142 technologies related to farm mechanization, post harvest processing
and value added of agro produce developed for maintaining timeliness of

operations, and reducing farm inputs, drudgery and post harvest losses.

(i) 596 high yielding, climate resilient crop varieties/hybrids of field crops

released for cultivation in different agro-ecologies of the country.

(ii1) 140 improved varieties and hybrids of different Horticultural crops were

developed.
(iv) 52 new technologies under Natural Resources management were developed.
(v) 17 new breeds were registered in animal sciences,.

(vi) 24 new improved breeding technologies for fish production were developed.

(c¢) and (d) National Sample Survey Office (NSSO) conducted Situation
Assessment Survey (SAS) of Agricultural Households during NSS 70th round (January,
2013-December 2013) in the rural areas of the country for the reference period of
the agricultural year July 2012-June 2013. The survey collected the details of income
generated by the agricultural households during the agricultural year July 2012-June
2013 from different economic activities. As per the results obtained from the said
survey, the average monthly income per agricultural household during July 2012-June

2013 was estimated at I 6426. State-wise details are given in Statement-1I (See below).
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The average monthly income per agricultural household is low hence during the
last two years, the strategy of the Government is to focus on farmers’ welfare by
making farming viable. Farm viability is possible, when cost of cultivation is reduced,
yields per unit of farm are increased and farmers get remunerative prices on their
produce. The Government is realigning its interventions to move from production-
centric to farmers’ income centric platform. In order to realise net positive returns for
the farmer, reducing cost of cultivation/production assumes importance, schemes and
initiatives as follows, are being promoted and implemented in a major way towards

this. The details of schemes are given in Statement-III (See below).
(1) Soil Health Card (SHC) scheme
(i) Neem Coated Urea (NCU)
(iii) Paramparagat Krishi Vikas Yojana (PKVY)
(iv)  Pradhan Mantri Krishi Sinchayee Yojana (PMKSY)
(v)  National Agriculture Market scheme (e-NAM)
(vi) Pradhan Mantri Fasal Bima Yojana (PMFBY)
(vii) Interest subvention on short-term crop loans
(viii)) Minimum Support Price (MSP)

(ix) Other centrally sponsored schemes viz. National Food Security Mission
(NFSM); Mission for Integrated Development of Horticulture (MIDH);
National Mission on Oilseeds and Oil Palm (NMOOP); National Mission
for Sustainable Agriculture (NMSA); National Mission on Agricultural
Extension and Technology (NMAET) and Rashtriya Krishi Vikas Yojana
(RKVY)

(x)  Mahatma Gandhi National Rural Employment Guarantee Act (MGNREGA)
(xi) Mahila Kisan Sashaktikaran Pariyojana (MKSP).

Statement-1

Details of the technologies developed by DARE/ICAR during the last 3 years:

(a) Technologies developed for farm mechanization, processing and value addition

of agro-produce farm implements, machines and technologies

e Nitrogen dose estimation for top dressing in wheat and rice crop
e Animal drawn 3-row garlic planter

e Animal drawn garlic digger

e Single bud sett cutting machine for sugarcane

e Mechanized system for sugarcane budsett / bud chip treatment
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e Manually guided power weeder

e Harvesting knife for oil palm

e Yield monitoring system for soyabean-wheat cropping system

e Hearing impairment of tractor drivers

e  Establishment of farm machinery bank at Gaildubba village of Chindwara district
e GPS based variable rate granular fertilizer applicator for basal dose application

e Spectral reflectance based prototype of variable rate urea application system

for top dressing in rice and wheat crops
e Pre-emergence herbicide strip applicator
e Mechanization status of selected cropping pattern in Madhya Pradesh
e Economic evaluation and impact assessment of selected farm equipment
e Seed-cum-fertilizer drill with two stage fertilizer placement
e  Multi-millet planter
e Three-row harvester for grain sorghum
e Three row automatic vegetable transplanter for potted seedlings

e Mechanical intra and inter row weeder for wide spaced deep rooted field

crops

e Package of animal operated implements for different cropping systems in
Madhya Pradesh

e Online database for anthropometric and strength data bank

e Hand held vegetable transplanter

e PTO driven automatic total mix ration (TMR) delivery system for cattle
e Promotion of climate smart farm machinery in village Kacchi Barkheda

e Image based herbicide application system

e Lifting device for sick animals

e Zecro-till planter-cum-residue mulcher for maize-wheat cropping system

e Horizontal bio-reactor for generation of bio-char from crop residues

e SPV based refrigeration system for storage of horticultural crops (6-7 tonne)
e Hot water treatment chamber and ripening chamber for fruits

e Bioreactor for accelerated composting of biomass

e Pilot plant for production of biochar from crop residue (500 kg. capacity)

e Cook stoves on biomass briquettes
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Briquetting of jute sticks

Solar powered knapsack sprayer ( 3 nozzle)

Energetic of soyabean-wheat cropping system of Hoshangabad district, MP
Briquette based cookstove for thermal application

Moringa leaf stripper

Prototype for preparation of pro-biotic soya cheese

Technology for products like composite flour eggless cake, multi-grain laddu,

multi-grain tortillas chips

Machine vision protocols/software for distinguishing among crop varieties
Blending of millet flour with hydrocolloid for quality breads
Complete mechanization package for banana central core

Package of equipment for making rope from banana outer sheet
Ultrasonic sensor based spraying system for orchards
Microcontroller based automatic variable rate fertilizer applicator
Microcontroller based sugarcane bud cutting and planting technology
Tractor operated check basin former

Tractor operated mulch cum drip laying cum seedling planter
Tractor operated system for controlled level puddling

Tractor drawn turmeric rhizome planter

Paddy transplanter as an attachment to four wheel drive tractor

3 Row tractor operated sorghum harvester

Tractor operated fertilizer dibbler for ratoon sugarcane and tractor operated

small seed planter

Bullock drawn Stubble collector

Bullock drawn Farm Yard manure spreader

Bullock drawn Two row, three row and four row Seed drill
Bullock drawn Seed-cum-fertiliser drill

Bullock drawn Zero-till drill

Bullock drawn Inclined plate planter

Bullock drawn 4-row Seed drill for intercrop

Bullock drawn Garlic planter

Bullock drawn Turmeric planter
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Bullock drawn 3 and 5 tyne biasi plough
Bullock drawn Drum seeder

Bullock drawn weeder

Bullock drawn Potato digger

Bullock drawn Groundnut digger

Bullock drawn engine operated sprayer
Bullock drawn solar sprayer

Cono weeder

Ragi pearler

Arecanut sacrifier

Cashewnut sheller

Large cardamom harvesting knife
Improved bamboo ladder for harvesting of apple

A low cost ropeway for agricultural material handling in hill areas

Post harvest processing and value addition technologies

Chilli destalking machine

Shrink packaging line for cauliflower

Litchi destoning machine, improved pulse dehulling machine
Pilot plant for production of fruit bar, onion grader
Mechanical peeler for citrus

Specialized bag for wheat storage

Active packaging film/material for ethylene absorption
Animal squeeze for restraining large animal

Fumigation chamber for grapes

89

Sensor based quality sensing system for mushroom and pomegranate arils

Pilot plant for mustard based taste enhancer

Mechanized system for production of functional meat products
Package of equipment for processing of garcinia combogia
Health response of soya products on animals

Technology for lab scale production of soy protein hydrolysates

Pneumatic Conveyor-cum dryer, Flaking machine and belt conveyor assembly
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Process
[ ]

Ready to cook products from millets
Millet processing mill
Cauliflower floret cutters

Pilot scale modified atmosphere storage system for selected fruit and

vegetable

Starch/PLA based biodegradable film for packaging of fresh produce
Small scale lac processing unit (capacity—100 kg./day) for primary processing
of lac at village level

Protocol and Value Added Products:

Pseudo-cereal based composite flour

Anthocyanin enriched functional food products

Low methoxyl pectin based food products

Fat replacers for low-fat meat product

Functional health promoting meat product

Mineral fortified wheat dalia and flour

Mustard based tastemaker

Soft textured fruit candy

Value added ber products

Protocol for fumigation of grapes

Low glycemic food products

Antioxidant rich fruit beverages

Process for packaging and storage of dried destalked chillies
Technology for flax seed based extruded snack and Diabetic Flaxi Bar
Protein rich flour formulations based on nutritional requirements of children
Ready-to-use Comfo (complementary food) spread

Complementary health Beverages

Jute related technology

Power Ribboner machine for jute and mesta

Jute grading instruments like Electronic Fibre Bundle Strength Tester, Digital

Moisture

Measurement meter, Digital Fibre Fineness tester, Colour and amp; lusture

meter
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Dyeing of jute fabric with natural dyes extracted from manjista, annatto,

babool and amp; ratanjot with
Improved fastness characteristic

Dry retting of jute plant for extraction of fibre using pectinolytic fungal

culture
Lignocellulosic fibre based agrotextiles for higher yield of horticultural crops.

Natural fibre-based geo-textiles and placement system for protection of

riverbank and

Improvement of soil stabilization
Ornamental jute fabric using handloom
Jute Stick Particle Board

Jute based handmade paper

Jute based reinforced concrete products

Cotton related technologies

Chemo mechanical method for preparation of nano cellulose
Nano Cellulose Pilot plant

Degossipolisation of cotton seed meal for use as feed for non-ruminents

(poultry and fish)

Cotton Bamboo blended fabric for active wear

On Board pre-cleaner for mechanically picked Cotton

Multi-axial electro spinning technology to produce nano fibres
Protocol for ginning long staple Indian cotton on Rotary Knife Gin
Pelleting Plant (based on Cotton Residues) established
Nano-lignocellulose was produced from coconut fibre for composites
Low Salt Dyeing Process for cotton developed

Machinery for extraction of fibre from pineapple and flax

Grading equipment for Ramie fibre

(b) Crop and Horticulture Sciences:

During the last three years, 596 high yielding, climate resilient crop varieties/
hybrids of field crops released for cultivation in different agro-ecologies
of the country. National Agricultural Research System (NARS) has also
developed and released a number of varieties with higher nutritional quality
like, DRR Dhan 45 (18.18 ppm Zinc) and CRR Dhan 310 (10.3% protein)
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of rice; WB-2 (42 PPM Zinc and 40 ppm Fe) and HPBW-01 (40.6 ppm
Zinc and 40.6 Fe) of wheat, Pusa Mustard 30 (zero erucic acid) and Pusa
Mustard 31 (Double zero) of Indian mustard and two trypsin inhibitor free
soybean genotypes namely NRC 101 and NRC 102. These varieties will
help in attaining nutritional security in the country. Two barley varieties for
industrial usage namely DWRB 101 (low Beta-Glucan suitable for malt) and
DWRB 30 (high Beta-Glucon suitable for baby food) developed.

e Climate Resilient Crops to withstand adverse climate: IR-64 Drt-1 (DRR
Dhan 42) resistant to drought and Samba Sub-1 tolerant to submergence
developed are the two top indented rice varieties for breeder seed production
during 2017-18. These are expected to have major impact in the upland
rain fed (deficit rainfall conditions) and flood (submergence) rice growing
ecologies. Forty three (43) wheat accessions were identified tolerant to heat
stress, which will pave the way for development of heat tolerant varieties.
IPM 205-7 (Virat), an extra-early (52-55 days) maturing summer mungbean
variety, first-of-its-kind globally, developed. Being short duration variety, it
will help in increasing the cropping intensity and diversify the rice-wheat

cropping system.

e Biotic Stress Resilient Crops to ensure crop biosecurity: Using cutting edge
technology like Marker Assisted Selection (MAS), Pusa Basmati 1609, Pusa
Basmati 1509, Pusa Basmati 1637 and Pusa Basmati 1728 varieties of rice
developed. Development of blast resistant Basmati variety Pusa Basmati 1637
is of special significance in view of the immense pressure of importing
countries for very stringent residue limit of Tricyclazole in Basmati grains,

a fungicide primarily used for control of blast disease in rice.

e Three Bt. cotton cultivars viz; PAU-1, RS- 2013 and F-1861 have been
identified and recommended for commercial release by ICAR. The average
yield of these genotypes is nearly 500 kg./ha., more than the conventional
cotton varieties. Moreover, these genotypes are moderately resistant to
cotton leaf curl disease and the quality of cotton is at par with the other

conventional varieties.

e In Horticulture Sciences division,140 improved varieties and hybrids of
different Horticultural crops were developed during 2014-17. Varieties
developed include; Beta carotene (8.0 — 10.0ppm) rich Cauliflower
variety (Pusa Kesarivit Al), extra early Cucumber variety (Pusa Seedless
Cucumber-6) for protected cultivation, high yielding Downy Mildew resistant
Ridge gourd variety (VRRG-27), New high yielding Potato Variety Kufri

Mohan for medium duration (50 days) ,open pollinated canary yellow
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musk melon (First in India under this category), Arka Samrat of tomato
(Yield 80-85 t/ha in 140 days), Pea variety Arka Tapas (6.7 t/ha in 90 days)
and NRCC Nagpur mandarin seedless and NRCC Acid lime. In production
technology, multiple species cropping system involving coconut, pepper,
banana, nutmeg, pine apple, ginger, turmeric and elephant foot yam has
potential to increase income by over 150 percent. The Food Safety Referral
Laboratory has been established at ICAR- Indian Institute of Horticultural
Research and technical advisory on pesticide residue monitoring provided
by the National Referral Laboratory ICAR-NRCG has strengthened grape

exports to European Union.

(¢) Management of Natural Resources:

Under Natural Resources management, ICAR developed 52 new technologies
during past 3 years (April 2014-March 2017). In addition, 623 district
contingency plans were developed and updated by ICAR in collaboration
with the partner Institutions all over the country. ICAR has developed
technologies for conservation, management and sustainable utilization of the
natural resources ensuring food, nutritional and environmental security in the
country. The outcome of the research has been promoted through various
developmental plan schemes of the Government and is contributing towards
increase in agricultural productivity and ensuring well-being of the farming
community in the country and doubling farmers’ income. Some of the key
technologies developed during the last 3 years include; Reclamation technology
and salt tolerant varieties of rice, wheat and mustard; Mridaparikshaka minilab
for soil analysis, capable of measuring 12 soil parameters of SHC (pH, EC,
OC, available N, P, K, S and Fe, Zn, Cu, Mn & B) to bring soil testing service
at farmers’ doorstep; “Rapo-compost technology” for rapid decomposition
of biomass using consortium of Ligno-cellulolytic thermophilic organisms;
Establishment of 38 on-station IFS models and refined 63 existing IFS in
14 agro-climatic regions; Location specific 43 IFS models with productivity
gains 3-5 times compared to monoculture; 35 Agroforestry systems with
multipurpose trees for different agro-ecological regions of the country, Organic
farming package for 42 cropping systems; CSR-BIO: a potential bio-growth
enhancer for higher and sustainable crop productivity of salt affected soils; A
multipurpose rubber dam; Vulnerability Atlas of India at district-level for all
the 572 rural districts; Quantification of carbon sequestration potential through
agroforestry systems across the country; Soil Resource Mapping for Sound
Land Use, Development of 75 model watersheds for different agro-ecological

regions of the country; Solar PV pumping system for micro-irrigation system,
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Groundwater Recharge Technology; Water harvesting and recycling through
farm ponds; Technology for amelioration of Acid Soils, Use of Poor Quality
Sodic Groundwater-Gypsum Bed Technology and, Agroforestry based integrated
watershed model for drought mitigation at Parasai-Sindh in Jhansi district of

Bundelkhand region.

(d) Animal and Fisheries Sciences:

In animal sciences, 17 new breeds were registered during last years (April
2014- March 2017) and with this, the total number of breeds registered in
the country has moved up to 160. Likewise, the number of new technologies,
vaccines for livestock and poultry and new diagnostic kits developed
during last 3 years were 145, 9 and 32 respectively. New poultry varieties
developed and released include, Srinidhi: ‘Srinidhi’ is a new promising dual
purpose variety developed for rural poultry by DPR, Hyderabad (annual egg
production was 228 eggs and survivability was more than 95%); Kamrupa”:
A multi-coloured bird for rural poultry production developed at AAU, Assam
(Annual egg production is 118-130 eggs with an egg weight of 52 grams and
Survivability of more than 95%); Pratapdhan: a dual purpose coloured bird
developed for rural poultry farming in Rajasthan (Annual production of 161
eggs annually, which is 274% higher than local native); ‘Narmadanidhi’: A
new and improved location specific variety of chicken developed and released
(under backyard system, annual egg production is 181 which is 4 times higher
than the local native chicken) and Jharsim a location specific dual purpose
chicken variety, suitable for rearing in the agro-climatic conditions of the
state of Jharkhand and adjoining NE states.(Annual egg production of 165-
170). The new crossbred pig varieties included; Rani and Asha ; HD K75
and Jahrsuk; (These varieties can gain almost 74 - 80 kg pork at slaughter
age of 8 months with 1.75 - 2.58 cm of back fat thickness). “Lumsniang”-
A new pig variety developed and released by ICAR can attain body weight
of 90-100 kg at 12 months of age, besides higher litter size at weaning
as compared to local non-descriptive pigs (8.56+0.77 Vs 5.234+0.54) in the
low input tribal production system. Avishaan a new and prolificsheep breed
developed by ICAR has the potential to increase multiple births by 50 percent.
By rearing this breed, the sheep farmers with 100 breeding ewes, can get 40
extra lambs in a year compared to native Malpura sheep with 85% lambing
rate and 95% lamb survivability. They earn extra income of Rs. one lakh
per annum by selling 3-4 months Avishaan lambs. These technologies have
a great potential for doubling the farmers income. Major breakthroughs were

also achieved in buffalo cloning with the production of cloned calves Lalima
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and Rajat by Hand Guided Cloning Technique. Three classical swine fever
vaccine strains; peste des petitsruminants’ virus (PPRV) and Sungri/96 strain
of Newcastle disease virus (NDV) were also developed by ICAR.

e During past 3 years, 24 new improved breeding technologies for fish
production were developed by ICAR research Institutes. Also 11 diagnostic
kits for fish diseases, 22 fish products, 22 fishing gears and 11 fishing crafts
were also developed/designed by ICAR research Institutes. In addition, 6
new nutraceutical products from fish were also developed by ICAR research
institutes during last 3 years. Among the pioneering achievements of ICAR in
fisheries sciences during last 3 years include; Broodstock and seed production
technologies for commercially important marine finfish species for mariculture
- Cobia, silver pompano, Indian Pompano andorange spotted grouper;
Breakthrough in breeding and seed production of milkfish (Chanoschanos) in
captivity — an important brackishwater fish for aquaculture diversification. The
fish species is highly suited for culture in different salinity in brackish water
and inland saline ponds; Viability of open sea cage farming of commercially
important marine finfish species namely, cobia and silver pompano, has been
demonstrated. Over 1000 cages have been installed all along the coastline for
demonstration of cage farming through participatory approach with involvement
of self-help groups. The technology has been widely accepted by fishers/
fisher groups that has helped improving the livelihood status of coastal fisher
community involved; Breakthrough in induced breeding and seed production
of Hilsa; Prolonged and multiple breeding of Indian major carps and other
species of commercial importance for round the year seed availability; Mass
scale seed production of major, medium and minor carps, cat fishes and fresh
water prawn enabling system and species diversification in culture practices;
Induced breeding, seed production and farming technologies for commercially
important coldwater fish species including chocolate mahseer and snow trout
have been standardized, Management protocols and package of practices for
culture-based capture fishery for reservoirs and wetlands; Development of
Organic manure and Bio-fertilizers from fish waste produced through aerobic
microbial degradation of marine fish waste, enhances flowering and fruit
setting in plants and soil productivity leading to increased production; Novel
approaches as promotion of Integrated Multi-Trophic Aquaculture (IMTA) of
seaweed with Cobia in open-sea cage farming have been demonstrated and
these models were able to provide additional income, rural empowerment and
livelihood support along the coastal belt of India and National Surveillance
Programme on Aquatic Animal Diseases launched in 17 states and one Union

Territory covering 115 districts with involvement of 26 organizations.
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Estimated average monthly income () per agricultural household for different
States/group of UTs during July 2012-June 2013 as per the results of

the Situation Assessment Survey of Agricultural Households,

NSS 70th round (January 2013-December 2013)

State/Group of Income Net receipt  Net receipt Net receipt Total
UTs# from wages from from from Income
cultivation  farming of non-farm
animals business
1 2 3 4 5 6
Andhra Pradesh 2482 2022 1075 400 5979
Arunachal Pradesh 2076 6647 1310 836 10869
Assam 1430 4211 799 255 6695
Bihar 1323 1715 279 240 3558
Chhattisgarh 1848 3347 -19 1 5177
Gujarat 2683 2933 1930 380 7926
Haryana 3491 7867 2645 431 14434
Himachal Pradesh 4030 2876 1047 824 8777
Jammu and Kashmir 7336 3063 801 1483 12683
Jharkhand 1839 1451 1193 238 4721
Karnataka 2677 4930 600 625 8832
Kerala 5254 3531 575 2529 11888
Madhya Pradesh 1332 4016 732 129 6210
Maharashtra 2156 3856 539 834 7386
Manipur 3815 2924 1563 540 8842
Meghalaya 3776 6472 657 887 11792
Mizoram 3655 4561 864 19 9099
Nag